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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
A PRINCIPARE BENCH : NEW DELHI

0.A. No., 7S77 of 2000

IN THE MATTER OF:

'H%/W

e
’(jﬁ?/;rt/\ % and ors. : eoo Applicants
Versus
ﬁ . '!.
P Govt. of NCT Delhi and ors, ++o Respondents
o
INDEX
SL.NO, Description of documents -Page Nos.
COMPILATION-I
A |- 50
1o 0.A, U/Section 19 of AT Act 1985
2. Annx A/1 Orders dtd. 25,2,2000(colly) &1=76
C $¥  COMPLEATION-II ,‘(77 g
’ 3. Annx. A/2 Delhi Home Guards Rules 1959 /7=
4, Annx A/3 Bombay Home Guard Act 1947 510/52’
5, Annx A/4 Service particulars (. Colly ) S%"Q{H~
6, Annex A/5 Judgemeht in OA, 188/95 32-99
L TN
7o Annx  A/6 Judgement in RA 251/95 in 66 —107-
in O,A, No.188/95 : e
’ 8. Annx A/7 Judgement in CWP No,.4286/97 lbgﬁcyr 3
ﬂ 9. Annx A/8 Extract of Full Bench Judgement f[lY — “C/
' I in case of IS Toma:r. _ "
= \#»V'M 10, Annx A/9 Copy of Identity Cards ( Colly ) /% 1{1 /
i $7% 11 Annx A/10 CAT Order ) I g —jug
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APPL[ICANTS

Through Counsel

e (U.BRIVASTAVA &M K,GAUR )
Led 107 L Advocates
Filec 10 CAT BAR ROOM,FARIDKOT HOUSE,

¢ N1 ”m/g 7/__/New Delhi— 110 001,
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IN THE CENTRAL ADMINISRRATIVE TRIBUNAL
PRINCIPAL BENCH : NEW DELHI

O.ae NO. of 2000

‘the matter of :

8.

Jagbir singh g/o. gh.Mam Chand,
R/0.46, Vill. Gadaimur, New.Delhi.

Sanad NO 6881’ Rank- SeP Co

ghiv pPrashann s/_ofsAh‘. Bhuleshwar Yadav
R/O.H.NOoC—85,Janta Flat, Saket,

New Delhi.

Birba.‘_L s/o. sh. Harcharan,K

R/o0.Mandi Pahari, Mehrauli,

New Delhi.

Hukam Chand s/o. Chiranji nal,
R/0.c-105, Janta DDA Flat,

Katwaria Saral, New Delhi.

Mahaader singh Gaur s/o. sh. Vijay Singh Gaur,
R/0.Rajpur Khurd, Maidangarhi,

Ney Delhi.

Daroga Rai S/o. shri Panchu Rai

R/0.B-718, J.J. Colony, Budh .Nagar,
Inderpuri, New Delhi-110 012.

Mani Lal g/o. Mahavir singh
R/0.F-1/230, sultnapuri,

pelhi-110 041.

Naval Kishore s/oc.sh. Ram Prabodh.
R/0.B-612, Hari Nagar,Clock Tower,

» (\/)m New Delhi. o contdee o2/~
. ) ) o




10.

\"" »

11.

12,

13.

14.

3 15;

17.

o

- 2 8 o

Ramshwar Ram S/o. sch. Nand Kumar Ram,

R/0C.1Z-A~2-126, Jawahar Camp', Kirti Nagar,

Neyw Delhi.

Ram Kishan g/o. Khacheru singh

. R/0.H.N0.222, viyogi Thouli,

New Delhi.
Rama Shankar $/o. Lal Singh

R/0.C-848, Vviyogi Thauli,
New Delhi.

Ram Ratan Singh s/o. sh. sant singh

R/0. H.-16, Khanpur, Extension,
New Delhiw

Kishan Ram S/o. Raj Banshi Ram

. R/0.Wz-439/Cy58, Village-Naraina,

Om Prakshly S/o. Krishan Lal

R/0.A=-96, Dakshinpuri, Delhi-62.

L 4

Harish Chandra §/0. sh. Bhagwan Sshai ,
R/0.A-85488, Indira Gandhi Camp,
Naraina, Phase-I, New Delhi.

Govind singh Negi S/o. sh.Nand singh Negl
R/0.F-116, Katwaria Sarai,

New Delhi.

Prahl ad Singh s/o. Hetram

R/00H5N004‘-60, Mahipalpur,

New Delhi.

conbide .3/~
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18. Randhir gingh Rawat S/o..Dev singh Fawat,
R/0.R-116 ,Katwaria sarai,

New Delhi °

19. sgitaram-S/0..Ram Nath.
R/0. H=-1124305, vasank Kunj,

. New Delhi.

20. chakarshekhar gfsx Kumar s/o.satiram,
R/0.F-359, Mahipalpur, New Delhi.

21. Mithlesh Tiwari S/0. Dev Raj Tiward
R/0.26/27, Gali No.2, Baljit Nagar,

| 22, Ram Dev S/o, Jugal Ram,
R/0.A-85/52, Indira Gandhi Gamp,

Phase-I, Naraina, New Delhi.

23. Radhey Shyam S/o. Chaudhary Ram,
' Rfo. RZ-76/238, p-Block,' West sagarpur,
‘ New Delhi. | |
i 24, Nirgnjan Ifumar D&ishra §/o. sh _f;hhedi ﬁal,
¢ R/0.26/20, Indira Park, .Gali No.28,

R Palam Colony, New Délhi o

25. sukh Dayal S/o. Ram Prashad,

R/0.H~-9, ambedkar:Colony,
Satwari, Mehraili, New Delhi.

26. Brahm Singh /0. Ram Kishan
R/0.11/33, akbar Road,

New Delhi.
Y
contd. .4/~
D ——————
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27.

28.

29,

30.

31.

3v

1.

2.

3.'

- 4 3 -

shiv Narain s/o. amp Lal Mehto
R/O.I}-I_-_-Sl-_-F, Hari Nagar,

Vijay Pal singh s/o. Chandra pPal,
R/o.A=-Block, Gali No.22, sangam Vihar,

New Delhi.

Umapati shukla s/o. Aadi Nath ghukla,
R/0.A-85, Indira Ganchi Camp, ..

Ind. Area, Naraina, New Delhi.

shankar Rai g/o. chakori Rai,
R/0.H.No.144, Hari Nagar, pili Khoi,

New Delhi. ‘
Los. fath 18P Kp Sﬂqmg/fé
A2~ 2 Loty Sh Punt Sagap bl
Ao R 21 pens-edha’ '

ol Qntisons Slofn Stk h Savfraserl o

- o L2~ 25 bk fnsine, Parde, W@C@Mﬁ/ﬂ@#\ﬂ

versus - - -
The Chief secretary,

Govt. of NCT pelhi,
New Delhio

The Commandant General,

Home Guards & Civil Dpefence;
CTI Building, Raja Garden,

New Delhi

The Commandant,

Delhi Home Guards, CTI Building,

Raja Garden, New Delhi . .++ Regpondents

contd.e5/~
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DETAILS OF THE APPLICATIONS
1. PARTICULARS OF THE ORDERS/ ACTIONS AGAINST WHICH THIS

APPLICATION IS MADE :

This application is being made under Section 19 of 3.T.
act 1985 inter alia challenging validity and propriety of
the orders issued by the respondents vide their order dated
25.02.2000 applicatin No.1l to 24, order dated 21.02,2000
applicant Nos. 25,tox Order dated 05.10.1999 applicant Nos.
26 to 28 and order dated 19.03.1999 applicant Nos.29 to 30

T discharging the applicants from their services under Rule 8
of Delhi Home Guards Rules, 1959.
2. JURISDICTION OF THE TRIBUNAL ¢
That the applicants declare that the subject matter of
the orders against which the redressal is made is within
' the jurisdcition of the Tribunal.
3. LIMITATION :
That the applicants further declares that the application
¥ is within the period of limitation as prescrbbed under section
21 of p.T. Act 1985.
¢ 4, FACTS OF THE CASE :

That the facts of the case is as under :-

4.1 That &he all the applicants were recruited as a member

of Home ‘Guards under Rule 3 of the Delhi Home Guards

Rules 1959 and the temre of the post was initially

fixed for a period of three Y€ars as per Rule 8 of

[,,/ contd. .6/~
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a)

b)

c V)

by

Delhi Home Guards Rule 1959. A copy of the same Rule

is being annexed hereto and marked as annexure A/ 2.

That all the applicants are governed by the Bombay

' Home cuards Act 1947 as extended to the Union Territory

of Delhi for which a copy of the same is being annexed

hereto and marked as annexure /3.

. That the service particulars of the applicahts are

~as under s-

That the gpplicaht No.l was recruited/enrolled with
the Respondents as a mémber of Home Guards w.e.f.
05.11.1989 after completion of all the required for-
malities for the said post. Further, the temre of the

applicant has been extended time to time and presently

his terure is upto 05.,11.2001.

That the applicant No.2 was recruited/enrolled with
the Respondents as a member of Home Guards we.€.f.

10,10.1988 after completion of all the required for-
malties for tle said post. Further, the terure of
the applicant has been extended . time to time and | ‘

presently his temure is upto 02,11.2000,

That the applicant No.3 was recruited/enrolled with
the Respondents as a member of Home Glards-w.e.f.
22,10.1989 after completion of all the required for-
malties for the said post. Further, the temure of
the applicant has been extended.time to.time and

presently his temre is upto 22.1C.2001,

Contd. . ® 7//




d)

e)

£)

g.)

h)

That the applicant No. 4 was enrolled with the respondente

as a member of Homé€ Guardsw.e.f. 1982 after completion

of all the required fommalities for the said post.
rurther, the temre of the applicant has been extended

time ko time and presently his temire is upto 17.1.2000,

That the applicant No.5 was enrolled/recruited with the
respondents as -.a member of Home Guards w.e.f. 22.11.1988
kw after completion of all the required formalities for &b
the paid post. Further, the temre of the applicart has
been extended time to time and presently his tenure is

upto 21.11.2000,

That the applicant No.6 was enrolled/recruited with the

r_espondents as a member of Home Guards w.e.f. 11.12,1988
after completion of all the required formalities for
the saia post; Further, the temure of the applicant has
been extended time to time and presently his tenure is

upto 11.12.2000, , .

That the applicant No.7 was recruited / enrolled with
the respondents as a member of Home Guafds We€of .

13.03.1988 after completion of all the required formalitie
for the sald post. Further, the temre of the applicant
has been extended time Eo time and presently his temure

is upto 12.03.2000,

That the agpplicant No.8 was recruited / enrolled with

the respondents as a member of Home Guards w.€.f.

19.12.1984 after completion of all the required formalitie

for the saidpost. Further, the termure .of the applicant

Contd- ® 08/.-
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has been extended time to time and presently his tenure

is upto 28.02.1999,
i) That the appliéant No.9 was recruited /enrolled with

the respondents as a member of Home Guards w.€.f.
05.11.1989 after completion of all the re-quired for-
malities for the sald post. Further, the tenure of the
applicant has been extended time to time and presently

gus his temure is upto 04.11.1992.

i) That the applicant No.1l0 was recruited/enrclled with ..
the respondents as a member of Home Guards w.€.f.

23.07.1998 after completion of all the required formalities
for the said post. Further, the terure of the applicant
has been extended time to time and presently his temre

is upto IEx 11.06.2C01,

k) That the applicant No.ll was recruited/enrolled with

Ehe_respondenté as a member of Home Guards we€.f.. i

02.C5,1989 after completion of all the recuired formalitie§
for the sald post. Further, the temre of tle applicant !
has been extended time to time and presently his temure

.'
. is upto 238.11.2001. 1

1) That the applicant No.12 was recruited/enrolied with

the respondents as a member of Home Guards w.e.f.
19.07.1989 after completion of all the required formalities
for the said post. Further, the temire of the applicant

has been extended time to time and presertly his tenure
is upto 17.09.2001.

: éy'-’ cont e, «9/~
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That the applicant No.1l3 was recruited/egrql;ed.with the -
Respondents as a member of Home Guards w.e.f. 08.11.1989
afte;’complétion of all the required formalities for
the saié post. Further, the temre of the applicant has
‘bee_zn' extended time to time and presently his temure is

That the spplicant No.l4 was recruited/enrolled with

the réspondents as a member of Home Guards wee.f.
29.06.1989 ,
RRYZXCXVRY after completion of all the required
fomalities for the 'said post. Furhher, the temire of
the applicant has been extended time to time and

presently his tenure is upto 29.06,2001.

That thé gpplicant No.15 was recruited/enrclled with
the respondents as a member of Home Guards w.€.f.
22.11.1988 after completion of all the réquired
formalities for the saidpost. Further, the temre of
the applicant has been extended time to time and

presently his temire is upto 21.11.2000,

That the applicant No.1l6 was recruited /enrolled with
the respondents as a member of Home Guards w.€.fe
27.09.1989 after completion of all the required
formalities for the said post. Further, the temre
of the agpplicant has been extended time to time and

presently his temire is upto 27.09.2001,

contd.s10/-




I

‘ %4/ contGe. o11/=

r)

s)

t)

u)

That the applicant No.l7 was recruited/enrolled >With

the respondents as a member of Home Guafds w.e.f.

05.11.1989 after completion of all the required formalitieg
for the sald post. Further, the tenure of the agpplicant
has been extended time to time and presently his temre

is U.pto 05 011020010

That the applicant No.18 was recruited/enrolled with
the respondents as a member of Home Guards w.e.f.
27.09.1989 after completion of all the required for-
malities for the said post. Further, the temure of the

applicant has been extended time to time and presently

his tenure is upto 22.09.2001.

That the applicant No.19 was recruited/enrollied with

the respondents as a member of Home Guards w.e.f.
14.11.1989 after completion of all the required for-
malities for the said post. Further, the temure of
the applicant has been extended time to time and

presently his temire is upto 14.11.2001,

That the applicant No.20 was recruited/enrolled with

the respondents as a member of Home Guards w.e.f.
12.11.1989 after completion of all the required for-
mal;ties for the said post. Further, the tenure of
the applicant has been extended time to time and

presently his tenure is upto 11,11.2001.

That the applicant No.2l was recruited/amnrolled with

the respondents as a member of Home Guards w.€.f.
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12.11.1989" -~ . .- -
12.11.1989 after completion of all the required

formalities for the said post. Further, the temre

of the applicant kas be@n extended tire to time and ‘

presently his terure is upto 11.11.2001.

v-) That the applicant No.22 was recruited/enrollied wit
the respondents as a member of Home Guards w.e.f. ‘
12.12.1988 after completion of all the required
formalities for the said post.. Further, the tenure |
e | of the applicant has been extended time to time and ‘

presently his tenure is upto 11.12.2@00.

w-) Th_at ‘the applicant No.‘_23 was recmited/enrol]: e§ x{;ith
the respopdents as a member of Home Guards WeC.L e
11.06'._1989 af ter c_omp;ietion of all the reguired
forrﬁalities for the gaid post. Further, the tenure
of the agpplicant has been extenqled_time,to time and -

presently his tenure is upto 10.06.2001.

x) That the applicant No.24 Was recruited/enrolled with
the réspondents as a member of Home Guards w.e.f.
04.08.1986 after completion of all the required
formalities for the said post. Further, the temire
of the applicant has been extéended time to time and

presently his tenure is upto 03.08.1992,

v) That the applicant No.25 was recruited/enrolled with
th_e. réspondents as a member of Home Guards w.c.f.

21.04.1988 after completion of all Ehe required

hM contd.eel2/=-




z)

aa.)

ab.)

ac)

'f'ormalitiES for the said post. Further, the temre of

the applicant has been extended time to time and

presently his temre is upto 21.04.2000.

That the applicant No.26 was ‘recruited/enrollied with
the respondents s a member of home Guabds w.e.f.
15.03.1986 after completion of all the regquired for-
malities for the sald post. Further, the temre of
the applicant has been extended time to time and

presently his tenure is upto 05 .08.1997

That the applicant No.27 was recruited/enrolled with

the respondgnts as a member of h.ome Guards wee.f.
12.11.1989 after completion of all the required for-
malities for the said post. Further, the temure of
the applicant has been extendedA.time_to_time and
presently his tenure is upto 11.11.2001.

That the applicant No.28 was recruited/enrolled with
the respondents as a member of home quards w.e.f,
24.01.1992 after compléticgn of all the required for-
malities for the said post. Further, the temre of
the applicant has been extended time to time and

presenttly his tenure is upto 24.01.2001,

That the azpplicant No.29 was recruited/enrolled with
the respondents as a member of home guards w.e.f.
30.06.1989 after completion of all the required for-
malities for the said post. Further, the temre of
the applicant has be-en extended time to .time and

presently his tenure is upto 29.02,1992,
contd...13/~
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af)
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That the applicant No.30 was recruited/enrolled

with the respondents as a member of home guards

22,04 .,1992
wee.Eo _

af ter completion of all the
formalitiss for _t'ne sald post,; Further, the temre
of the applicant has been ext_endedl_.t;_j..me to time
and presently his temire is upto 29¢RATAARK

21.04 .20000

That the applicant No.31 was recruited/enrolled

with the respondents as a member of home Gu ards
w.e.£o §- 3—% after completion of all the
formalities for the said post. Further, the temre

of the applicant has been extended time to time

and presently his temre is upto L;«‘3r).e'o/

That the applicant No. 32 was recruited/ enrolled
with the respondents as a member of home guards
W.e_.'f‘.fg_@_._g—lﬁﬂ' after completion of all the.
fomalities fo~r._ l:hve“_said pogt. Further_, the tenure
of the applicant has been exten_ded time’to time

and presently his temre is upto. ggrg—w/

contd...14//
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That the applicants have been working with the Res-
pondent s to the entire satisfaction of their superior
Officials‘ and having their_unblam;i;shed service records.
Further due to their meritorious services, the appli-
cants have been getting the _dgmendations and the dwe
promotioners time to time, and their services/temure

for services have been extended time totime.

That, it will be relevant to mention here that the
respondents have been allotting a fresh sanad Numbers
to the applicants at the time of extension of their

tenure of services.

That all of sudden, the Respondents No.3 issued the
discharge orders to the applicants individually in
a printed proforma filked in respect of each indivi-
dually. The copies of the discharge orders a¥e being
annexed hereto. and marked as Annexure A/1 ( Colly )

and the contents of the same is as under :-

", L.hé.-sagdhu_, 1.}?.5, ,Comandant, Home Guards, Delhi
in exercise of the powers conferred upon me under
the Bombay Home Guards, Aqt 1947 as extended to the
Union Territory of Delhi and Delhi Home Guards Ruleés
1959 issued vide Dap Notification No.F.4/59/CD dtd.
20.7.59 hereby discharge shri Raj Kumar s/o. shri
Chandra Bhan Sandad No.7312 PIS 1‘%[0.12_8_80@_99 Resgi dent
of 5Rz-53, Nasirpur, New Delhi of District-south
West with immeidate gffect;z"':as he has completed his
terure of three years ascspecified in Rule 8 of the

above mentioned Notification. contd /
®e o0 -
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He is further directed to deposit his uniform articles

to store Supdt.(cf.tl._othing‘) H?adq.lart_'__ers, Raja Garden

and Sanad_I/Card_and other articles issued to him with the
DsSO éoncemed within seven days and submit a NO IUES CERTI-.
FICATEV to clear his dies."

That it will be _relevant to mention here that thé above
Discharge orders (,Annexurg A/l)_has been issu?d by the
Respondents on 21.02.2000 and 25.02.2000 in case of all the

applicants except applicant No.7 and are taking effect on

l the fOllOWing daY i -eo Woeof ? 22002 .2000 i and_ 26 002 .2000

”:a_n_d Applicant No.ll was discharged w.e'.f. 16.11.1999 by

vide Discharge order dated 17.11.1999.

That, previously in the year 199 vide orders dated 15.12.94

the . services of the mumber of home gquards were discontinued

in the same fashion i.e., under Rule 8 of Delhi Home Guards

Rules 1959 and being aggrieved by the Discharge orders, the

aggrieved persons f£iled an Oa vide its O.A. No.188/95 in

the name of Kisghan Kumar & Ors. Versus Govﬁ. of NCT Delhi

& Ors. and the Hon'ble Trilunal quashed and set aside

the discharge orders issued on 15.12.1994 by the respondents
by vide judgement/order dtd.1.6.95 with a directing to the

regpondent s as under :-

"9. The impugned order states that the same has been
passed in exercise of the powers conferred upon the
Commandant_, Home Guards of Delhi under the Bombay Home
Guards, Act 1947 as exkeended to the Union Terriotory of
Delhi Home Gaards Rules, 1959 issued by the paD Noti-

fication dt. 29.7.59. It purposes to be an order simpli-

citor and has to take immeidate effect.




e b
8. As there are not the case of dismissal,'it is clear
that section 6B has no application in this case. In so
far as section 6B (:'CVA'.-) is concerned', _satisféct_ion under
Rule 10 was requieed, lut there are no materials to
indicate tha t the Commandant was satisfied that the appli
cants flad committed anif act w};ich was determental to the

good order etc. of the Home Guards Organisation.

11. we then come to Rule 8 of the Delhi Home Guards Rules,
under which the Comm_and_ant Genera;/éomrnandanl; is empowered
to terminate the appointment of any Home Guadd by giving
one month's notice or without notice if such member bHE
found medically unfit. In the present case one month's
notice has not been given, and there are no materials on
recoxrds t;d indicatevwhgthér the applicant's services were

to be terminated because they were fourd medically unfit.
12. The Respondents have al so not made any averment in

their reply, that the services of the applicants have
been dispensed with because they were found medically
unfit.

13._ Undgr the c;ircurpsf.ances the impqghed ord?r c_:ahnot; be
sustained. This O.A. succeeds and is allowed, to this
extene that the impugned orders are gquashed, with liberty
given to the Regpondents to pass fresh orders if so

advised, in accordance with TL,aw. NO costs."

4.9 That after some times, a Review application was filed by the

Respondents namely ReA. NO0«251/95 in M.A. NOo. 492/97 in C.A.

No.188/95 and the same was disposed of by the Hon'ble Tribunal

contd.o.e. /—
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by vide its judgement/orders dated 08.07.1997. a copy of the

same judgemert / order is being annexed hereto an marked as

annexure a/6 and the contents of the same is as under ':-
"We have heard shri Jog singh for the Review applicants
(Gowt. of NéT of Delhi and others ) and shri Gupta for
the review respondents ( applicants in OA No.188/95) on
RA. 251/95 seeking review of judgement dated 1.6.95 in
O.A, No.188/95 and on M.A:.b No. 452/97, seeking restoration
of the R.A. which was dismissed for default.
2. sﬁri Jog singh stated that the R.A. had been filed in
the back-grgund of review appliCants ap_preher»;sic‘m~ t}}at
consequent to the impugned judgement dated 1.8.95, the
review respondents, together with other similarly placed

. m:"Lghl_: seek regul arisation as Home Guards, which he contents

is beyond the scheme of the Bombay Home Guafds Act 1947
as extended to yUT of Delhi. He emphasigzed that the Home
Guards are volunteers who. are engageé on contract basis
for a_perioa of 3 yéars at a one time, amd it was the
objective of the Govt. of NCT of Delhi to cover as many
people as possible under the Home Guards Scheme. He urged
that if one the strength of the impugned judgément dated
1.6.95, review regpondents and other similarly placed
sought regularisation, the aforesaid objective would be
frustrated, apart from the fact that there were no sanctioned
posts of Home Guafds against which such persons could be
reqularised. In this connection, he invited_oqrﬂattention
to‘tm §Ion.'ble Sgp':.cen‘]_e‘Court judgemert in s.L.P. No.

12465/90 dated 30.07.1991 in Rameshwar Dass Sharma & Orse

’/"'{/ contde.o. /-
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V. State of punjab & Ors. , Wherein it has been held that

Home Guards are employed on the basis of temporary need

from time to time and cannot ask for regqularisation.

3. we not that the said judgement in R.D.”Shama's: case

(supra .) was not placed before us when we delivered our.
impugned judgement dated 1.6.95 Apart/f.rom' t;pis, the
impugned judgement dated 1.6.95 no where stateés thatthe
applicants in _m_at_,_o,.é,,_( Present review respondents )
and other similarly placed would be entitled to regulari-
sat‘iqn-h.v It also requires no reiteration that tle judgement
— of tle Hc?n“}_plg -s:;hp_'r_ane' Coqrt;_ in ~R>.D<.- ;»shanga's case ( Supra )
is binding upon. all courts amd authorities under Article

141 of the Constitution.

4. In view of the above, the apprehension of the review ‘
respondent s referred to, in paragraph 2 above, should

stand all ayed. _ |

S In the light of the aforesaid discussions, the impunged

judg‘ement dated 1.6.95 warrants no intervention.

6. Ra 251/95 together."

4,10 That it will be relevant to mention hére that all the
applicants were appointed with the respondents si hce
long back and have completed more than decade. Further
in the year 1997, the respondents discharged a mmber
of home guards, in the same fashion again and being
agfrieved by the discharge orders, the effected persons

filed 0.aA.'s before the Hon'ble Tribuhnal .

" contd... /-
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That, thereafter all the applications were decided by

the Hon'ble Tribunal on 12.12.1997 and also on the basis
of the orders on 15.12.1997 with a direction to the

respondents to regularise the services but as there was

difference of opinion between the members of the Trikunal

on the basie orders dated 12.12.98 ( Is Tomar Versus

Govt. of NCT pelhi & Ors. ) the matter was referred to
full bench and the same has been disposed of by vide
Tribunal 's order dated 25.11.1999 and the operative parts
of the judgemert is as under :-
"14, In conclusion these OA's are disposed of in
termms of Delhi High Court's Judgement dated 26.5.99

in Mansukh Lal Rawal's case ( SUPRA) Nol costs."

That durlnq pendency of the O.A. before full bench on
thé gquestion of rights of the members of/ Home Guards
this Hoﬁv'ble Tribunal d&ismissed few applications filed
by few members of the Home Guafds, they approached to
the Hoﬁ'ble-High Court of Délhi ard tﬂhe»Hon.‘b]_.e_High
éou:t has directed to te Respondeh;:s to frame a policy,
having transparent in case of Mansukh Lal Rawal and
ors Versus Union of India & Ors in CQW N0.4286/97 on
accounts of which the full bench of the Hon'ble Trikunal
has decided the 0.1;.. A copy of the judgemerr dated
26.5.1999 in CE«I_P No.4286/97 has been annexed here to

and marked as Annexure A/ 7.
That, it will be relevant to mention here that the time

for framing the policy was given by the Hon'ble High
Court was only for six months. which has completed on

contde. e /-
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26.11.99 but till date there is nothing, Further the

Full Bench of the Hon'ble Trihjnal has reiterated the
judgement/orders of Fhe,High Court in its judgemen/
orders dated 25.11.1999.

That, further, it is submitted that the'services of the
applicants have been extended .by the res_pondents time

and last date of the tenure has been shown in the Identity
Cards has come to end and the Responde_nt_s have issued

the Discharge o:"der:s to the applicants i.2., w.2.f.

26.2,2000 without any rhyms and rhythm, arbitrarily.

That the humble’ sulbmission of the applic;mts 1s that as

per Rule 9 of_ the pelhi Home Guards Rules 1959, a member

Home Guard can perform his duty upto the: age of 60 yearé

an_d also as per Rule 10 of the Rules the services of

Home Guards can_ ke tenninated_diSCh@rgéd, if the respondents

have satisfied that the member has committed an act

determéntal to the good order, welfare of discipline of the

Home Guatids, Organisation, lut in the instak case no such
allegation vhatsoever has been inflected upon the applicant

nor any prodedure whatsoever mentioned in section 6(b) (ia)

of the Bombay Home Guard Act 1947 has been adopted and it is
al 80 worth while to mention here that the agpplicants are pers

forming their duties since more than one decade.

That the applicants are‘be'__i_ng agéreived bY the Discharge
orders issued by the respondents vide their order dated

25.2.2000 ( annexure a/1 ( Colly ). Further the discharge

b\/ contd. . /=




orders isvsued‘by the ;:esponcvient»s are ?.llefgal, unjust,
arbitrary, unconstitutional, malafide, agains; the principles
of Natural Justice and against the mandatory provisions of
1aw. |

Hence the present O.A. on the above grounds.

5. GROUNTDS ¢

5.1 Beécause, the gctionfs of the respon@epts_ifz dJ'A.VS_chargeing the
appl.;i.can_t: s _from their services before completion of present
tenure as shown in their Identity Card, is illegal, unjust
arbitrary, malafide, unconstitutional, against the Principles
of natural justice and mandatory provisions of L aw.

5.2 Because, as per, Rule 9 of the Delhi Home Guards Rules, 1959

the maximum age limit for working as a member of Homé Guards

is for 60 years. o

5.3 Because, as,‘per‘_.!:he_ directions of the High C‘;ourt,.the Reg~
pondents are reguired to frame a policy which should have
transparent in its character but till date there is nothing.
Further, the judgement of the High (_'o;Q_U.lf.‘t has been followed
by the Trilunal also by its Full Bench.

5.4 Because, the respondents should act as a model employee ard

should‘_-‘agtwj,njgtional manner without indulging into an-
‘arbitrary act. |

5.5 Because, it is also the duty of the state to provide the

livelihood and in the instant case as the applicants have

been working for more than one decade h‘aViI_’vlg their satis-

factory services without any other source of income except

the present arrangemernt.

l/\”/ | contde. . /-
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5.6 Becazuse, it is not .the case of the regpondents that the
applicants have acted as detemment. in good orders of the
organisation and the. work and conduct of the applicants
throuch out their temure remained satisfactory and thus
the termination in such a manner is.i;retiongl.‘

5.7 Because, the applicants have beéen w_orking with the Respondent

| to the ént;re satisfac;iop Qf their sqperior officials and
haVing:an unblemished service records.

5.8 Because, as per rule é of BPelhi Home Guards Ruleg, 1959 }-

"The terms of Ofﬁice of a“mgmbey of Home guard shall
be 3 years, provided that the agppointment of any shch
member may, at any time, be termimated by th{Commandan:
General or the Commandant as the case may be, befdfe
the expi?y'of tbe ;erm of ogfice ;-
a) by giﬁing one month notice or
b) without such notice, if such member is found to

be medically unfit to continge as a member of

home quard."

Althouch all the applicants have been discharged from their
services under Rule 8 of Delhi Home Guards Rules 1959,
tut it is apperant from face of records that no proper

procedure has been followed.

5.9 Becanse, it.is apperert from face of record that is from
Annexare A/1 ( Colly ) that neither one monthcnotice is
ther?nnor the applicants have been said to be medically
unfit.

5.10 Becuuse, the Case of the applicants is fully covered by

W
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- Because, the case of the applicants is fully covered

by the law laid down by the Hon'‘ble dgT, Principal
Bench, New Delhi in O,A.No +188/95 in case of Kishan
Kumar & ors versws Union of India & Ors. in RA.NO.

?51 of 1995 in M.A.No ..492/97 in C_).A.No.188/95 di sposed

of on 1.6.95 and order dated 8.7.97 respectively.

DETATLS OF THE REMEDIES EXHAUSTED:

That the applicants declare that they have availed all
the remedies availed to them under the relevant rules
and instructions. Further, the present application may
be ‘traated as an extra-ordinary for the purposes of

action 20 of AT Act 1985.

MATTER NOT PREVIOUSLY FILED OR PENDING BEFORE ANY OTHER
COURT OF LAW :

That the applicants further declare that théy have not
filed any other application, Writ Petition or Suit
regarding the matter against which the same is being
filed and none is pending before any other court of

laws.

RELIEF (s) SOUGHT:

In the facts and circumstances meéntioned in the above
paras, it is therefore most respectfully prayed that
the Hon'ble Tribunal may be graciously pleased to pass

an order :~

a) to_quash .and set aside.the. impugned ordersvide

respondent’s orders dtd. 25.02.2000,21.2.2000,

05 01001999, & 1900301999 ﬁ{m{_@.&semmcmtioeo
annexure A/1.{Colly ).




b)

c)

a)

e)

£)

2y
to declare the actiions. of the respondents discharging the
applicants in such a manner is as illegal, and violative
of Rule 8 of 15elhi_ Home Guards Raules 1959.
fo direct the respondents to reinstaté the applicants in
the services till the implementhtion of Full Bench judgemert
dated 25.11.1999 and to act in accordance with the framed
policy.
di recting the responéents to allow the applicants to per-
form their duties as a member of Home Guards, Organisation,
till the completion of fixed temure as shown in their
Identity Cards.
to allow the O.A. of the applicants in the.lightof judgemen
orders issued by_t.:h,e Hon'ble Tribunal in O.A. No.188895 in
case of Kishan Kumar & Ors. Versus Govt. of NCT Delhl &
ors, alongwith consequential benefits and costs.
Any other f£it & proper relief may also be granteéd to the

applicants.

9. INTERIM ORDERS? IF ANY, PRAYED FOR:

In the facts and circumstances mentkoned in above paras, it

is therefore most respectfully prayed that the Hon'ble

Tribunal may be graciously pleased to pass an order drecting

the respondents :-

a)

b)

to stay the operations of the impugned orders issued by
the Respondents on 21.02.2000 ana 25.02,2000,05.10.1999,
19.,03.1999 i.e. annexure /1 (ﬁolly, till the final
disposal of the present gpplication, as the same has been
issued under Rule 8 of pelhi Home Guards Rule 1959 with-
out following the procedure laid down in Rule 8 of pelhi

Home Guards Rules 1959.
any other fit and proper relief maycalso be granted.

10, Not applicable.

cont deee
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1 to 4 are tru@

do hereby Verify thet the c01tcnts of para

to the best of my 'knowlédge anG pér~ 5 1o 12 beleivel to be

true on 1ega1 advice an? that I have not suppresséC any

material fact. .
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Verlflcatlon

do hereby verify thet the contents of pera ! to 4 are true /
éo-ﬁhe best of myv knowledge zid pars 5 to 12 beleived to be

true on legal advice anf that I have not suppressed any

ma tel’ial factu
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hereby ve fé/;;;t the

do h contents Of pars 1 to 4 are true

to the best of myv kKnowtedge and para 5 to 12 beleived +o be
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true on legal advice and that I have not suppressed sny
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material fact.
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DIRECTORATE GENERAL OF HOME GUARDS & CIVIL DEFENCE
NISHKAM SEWA BRAWAN RAJA GARDEN : NEW DELHI 110027

y
K3 /ELT]

OFFICE ORDER NO.

L LSSANDHUIPS.Com;nmdan Homc Gumds Delhi in exercise of the powers conferred o

.l

upon me under the Bombay Home Guards Ac( ‘1 947 as extended to lhe Union Territory of Delhi and Delhi

Home Guards RuléE, 1959 issucd vxdc bABf{touﬁauon No.E.4/59/CD dated 20.7.59 hereby discharge
Shi_ ~J O VIV .SInNg b P—S/o swi__/77an GAam//
s;mad'No.-ﬂ K88 [ " Pls1 N [IB9coll

wo Ll Godar Puy ["76}1 rQst jas Y/ dda ST

of Distict __ ST h witl} immediate effect ‘as he has completed his tenure of three

years as spccmod in Rule 8 of the above menti 1cd Notification. e

{

2 u'.:-‘ S

3
He is further directed 1o deposit his uu}form articles 1o Store Supdt. (Clodung, Headquarters, Raja

Garden and Sanad, I/Card and other articles’ !ssiucd to him with the DSO Conocmcd within seven days and

submxt a No Dues Certificate to clcatlns ducii& ST “ T LT

(LSSKN/HU)IPSA

COMMANDANT HOME GUARDS, DELHI -

No. Dis/ SR [2000-CDHG/ { i L‘ go-- GS Y' D ATED:Q S 2= LCSM

o= .

Copy 10:- ‘ ' . T e

PS TO DGHG&CD
PA TO CHG/COMPUTER CELL .
DSO (HQYOFFICE ORDERFILE -

1
2
3.

‘ g DSO (CONCERNED)
6

YOLUNTEER CONCERNED ('I'HROUGHD o -
S$TORE SUPDT. _ Lo b

N
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DIRECTORATE GENERAL OF HOME GUARDS & CIVIL DEFENCE
' NISHKAM SEWA BHAWAN : RAJA GARDEN : NEW DELHI 110 027

OFFICE ORDERNO.  [233

I, L‘.S,SANDHU, [.P.S., Commandant Home Guards, Delhi in exercise of the powers conferred
upon me under the Bombay Home Guards Act, 1947 as extended 10 the Union Territory of Delhi and Delhi

Home Guards Rules, 1959 issued vide DAD Notification No.F.4/59/CD dated 20.7.59 hereby discharge

st Shiv Narain SL_Sio Shi Avcoh Lal hleftz

saad No__ 9725 " pis Ne__lISj0TCE

Rlo “DH— K/ F: Ha’l: Na7ﬂd\ N(.OO ,(7)“//1,(' — A4

of District WE s with immediate cffect as he has completed his tenure of three

years as specified in Rule 8 of the above mentioned Notification.

He is further dirccted to deposit his uniform articles 1o Store Supdt. (Clothing) Headquarnters, Raja
Garden and  Sanad, I/Card and other articles issued to him with the DSO Concemed within seven days and

submit a No Dues Certificate to clear his dxxc§.

( L.S:SA/NDHU JLES,

COMMANDANT HOME GUARDS, DELHI

. . ' /—\‘
No. Dis/_S&/(wlnovo-corcr__/ &9 0€— 11 DATED: }%7—\ DA
Copy 10:-
I PSTODGHG&CD
2. PATOCHG/COMPUTER CELL
3. . DSO (HQYOFFICE ORDER FILE
4. " DSO(CONCERNED)
s OLUNTEER CONCERNED (THROUGH DSO)
6 TORE SUPDT,

W
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A

) submil_a No Dues Certificate to clear his dues. ‘

5 136 -
No. Die $845) 12000-CDHG/ [[135 -4 3

DIRECTORATE GENERAL, OF HOME GUARDS & CIVIL DEFENCE
~ NISHKAM SEWA BHAWAN : RAJA GARDEN : NEW DELH] 110 027

OFFICE ORDER No, /£/C

I, LS.SANDHU, IPS., Commarndant Home Guards, Delhi in exercise of the powers conferred
upon me under the Bombay Home Guards Act. 1947 as extended to the Union Territory of Delhi and Delhj
Home Guards Rules, 1959 issucd, vide DAD Notification No.F.4/59/Cb dated 20.7.59 hereby discharge
si___ 21y val S/o Shri I—lav’(’[acm(‘-,

Sanad No__ ASE 2 PIS No._. [0 8G o027
Mo _ VILL: pemelt  MNee) Torln, -

of District ___Tez2u 1) with immediate effect as he has completed his tenure of thres

years as speaified in Rule 8 of the above mentioned Notification.

He is further directed 1o deposit his uniform articles 1o Siore Supdt. (Clothing) hieadquanters, Raja

Garden and Sanad, I/Card and other articles issued to him with the BSO Concerned within seven days a~~

( L.S.Sg)fDHU )LPS.
COMMANDANT HOME GUARDS, DELH]

DATEDZQ Q"Q—l@\’z

Copy 10:-

. ; PSTODGHG&CD ‘

2. PATO CHG/COMPUTER CELL

3. DSO (HQ)/QFFICE ORDER FILE

4 DSO (CONCERNED) .
S YOLUNTEER CONCERNED (THROUGH DSO)
6. STORE SUPDT. .

Ay
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DIRECTORATE GENERAL OF HOME GUARDS & CIVIL DEFENCE
- NISHKAM SEWA BHAWAN : RAJA GARDEN : NEW DELHI 110 027

OFFICE ORDER NO, )25

I, L.S.SANDHU, [PS., Conunandant Home Guards, Delhi in exercise of the powers confcnfed
upon me under the Bombay Home Guards Act, 1947 as émended to the Union Teritory of Dethi and Delhi
Home Guards Rules, 1959 issued vide DAD Notification No.F.4/59/CD dated 20.7.59 hereby discharge
sin_[TUKam Chonel e sosm O (Jmm‘Q Vol |

sanad No__OS S 3 PIs No_ | § 260 (]
Ro £ 2]oF "Savka ©. .4 Mek KoXway'aq Lanas Hew iy
of District SC:UA(Q\ with immediate effect as he has completed his tenure of three

years as specified in Rule 8 of the above mentioned Notification.

N |
He is further directed to deposit his uniform anticles to Store Supdt. (Clothing) Headquarters, Raja
Garden and  Sanad, ¥Card and other articles issued 0 him with the DSO Concerned within seven days and
submit a No Dues Cenrtificate to clear his dues.
( L)S:Sm}{u JLPS,
COMMANDANT HOME GUARDS, DELH]
No. Dis/ SAS) /2000-CDHG/ D2/5—.9 0, DATED: 2 jl/&’/ﬁmro .
Copy 10:-
1. PS TO DGHG&CD
2, PA TO CHG/COMPUTER CELL
< 3. DSO (HQ)/OFFICE ORDER FILE
4, DSO (CONCERNED)
5. OLUNTEER CONCERNED (THROUGH DSO)
6. TORE SUPDT.
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{ DIRECTORATE GENERAL OF HOME GUARDS & CIVIL DEFENCE
S NISHKAM SEWA BHAWAN : RAJA GARDEN : NEW DELHI 110027

' Y
OFFICEORDERNO. 165 —

1, V'L S.SANDHU, ‘l P.S., Commandant Home Guards, Delhi in exercis¢ of tc powers conferred
_ upon me usccr the Bombay Home Guards Act, 1947 as extended 10 lhe Umon Territory of Delhi and Delhi
Home Guands Rules, 1959 issued vide DAD Nouﬁca(mn No.F, 4/59/CD daicd 20.7.59 hereby discharge
i [Tahendar Lglhﬁh(k ¥ Slo She U'\o. i‘\qd h_Goux”
. Sanad No. Q5 Ye) (/ ¥IS No. [ ] 89 OO Q\C/
wo_13/7 Ka/ Ray Khuael e /nrﬂ;{'[#I 'fr\/ccobmq L

- of District CCLLFT o) with immcdiate cﬁ’cct as hc has,complctcd his tenure of three

years as specified in Rule 8 of the above mentioned Notification. .

He is further directed to deposit his uniform articles to Store Sukx_il’. (Clothing) Headquarters, Raja
 Gardenand Sanad, VCard and other articles issued to him with the DSO Conocmcd within scven days and

- submit 2 No Dues Certificate to clear his dues.

|

{ DR
( L.S.S IU)LPS.

COMMANDANT HOME GUARDS, DELHI
No. Dig/S &.8) rooocoiay_ 11214 — 1S DATED: 25~ 272 ¢S
Copyto:=-
1. PS TO DGHG&CD
2. PA TO CHG/COMPUTER CELL
3, DSO (HQY/OFFICE ORDER FILI
4. “DSO(CONCERNED)
5. OLUNTEER CONCERNED (THROUGH DSO)
6 TORE SUPDT.
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- DIRECTORATE GENERAL OF HOME GUARDS & CIVIL DEFENCE
NISHKAM SEWA BHAWAN : RAJA GARDEN : NEW DELHI 110 027

OFFICE ORDER NO. ,?;7 J

I L.S.SANDHU, LP.S., Commandant Home Guards, Delhi in exercise of the powers conferred
upon me uader the Bombay Home Gurds Act, 1947 as extended 10 the Union Territory of Delhi and Delfiy/

Iy

Home Guards Rules, 1959 issued vide DAD Notifi catwn No.F.4/59/CD dated 20.7.59 hereby discharge

Shri Q/y}«f/ﬁ /(/4/ /f( S/o Shri Cipetes /@ iny

Sanad No. Ffﬁﬁ?{"ﬁ{ pis No_ /288008 %

Ro MZ-329 At 28 (elfige, MR el

of District _ 5707l - (cbe it~ witn unmcdmtc effect as he has completed his tenure of three

years as specified in Rule 8 of the above mentioned Notification.

He is further directed to deposit his uniform articles to Store Supdt. (Clothing) Headquarters, Raja
Garden and. Sanzad, ¥Card and other articles issuéd to him with the DRSO Conccmcd wuhm scven days and

submit a No Dues Certificate to clcar his dues. »

( L.S.SANDHU ) LpS,

COMMANDANT HOME GUARDS, DELHI

No. Dis/éﬁdfﬁn.OOO-CDHGl_??@ -0 e DATED: rﬁélfai/ A 080
Copy 10:-

. PSTODGHG&CD . |

2 PA TO CHG/COMPUTER CELL

3. 4  DSO (HQVOFFICE ORDER FILE

n DSO (CONCERNED)

s ;{OLUN'I'EER CONCERNED (THROUGH DSO)

6. TORE SUPDT




X DIRECTORATE GENERAL OF HOME GUARDS & CI\’IL DEFENCE ‘ '
g NlSl[KAﬁLSF\NA BHAWAN ; RAJA GARDEN ; NEW DELHITI0 027 '

OFFICE ORDER NU.________Q_!_{/,?___

I, y.s.SA};!DPiU,_l.P.S., Conunandant Home Guards, Delhi in_ exXercise ;)f the powers confened
upon me under lbe B&u&y Home Gua:ds Act, 1947 as cxlcl}dcd 1o the i}m’un Territory of Drthn and {cihi i
Home Quards Rules, 3959 issucd vide DAD Nmifmﬁon NO.F.4/59./CD doted 20.7.59 hereby discharge |
sii__Mbndal Aol S s __ T apatl iy

Sanad No. S.S,O 9 PIS No. 3*&819_93 /_....._- -~...,,..~.-_." ;
Ro B, @alaze S R, Db 4
‘,.
!

of District __\\ ggﬁh A at_ . with immediate effect as he has complclcd his teawre or thice

years as spocmod in Rulc 8 of the above mentioned Notification.

He Is further directed to deposit his uniform artcles to Store Supdi (Clothing) Headyiunters, Raya Sy
i : i
'(5\:::(&::1 and Sam',\!, VCard and other articles issued 1o him with the DSO Concenied within seven davs and {
sgbm'il’ a No Dues Ccnm&u to clear his dues. .
/ H
| R A ;
(L.SSARDHU)1PS :
COMMANDANT HOME GUARDS, DELHI :
| | o 25212 0 :
No. Di/ AJA " 2000-CDHG/ 2 ©3-2¢=2 ©2 2 DATED: R
Copy 10~ - 0. '
| |
\ d !
| 1. PS TO DGHG&CD
2. PA TO CHQ/COMPUTER CFELL
3. DSO (HQYO¥FFICE ORDER FILE
% LSO (CONCERNED)
W VOLUNTEER CONCERNED (THROUGH DSO)
0. STORE SUPDT . .
t
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- DIRECTORATE GENERAL OF HOME GUARDS & CIVIL DEFENCE g
o NISHICAM SEWA BHAWAN ; BAJA GARDEN ; NEW DELI 110027

OFFICE ORDER NO,___. Q/L/?__

B e AR

I, L,S.SANDHU 1.P.S., Conunandiuy Home Guards Delhi i exereise of the powers confeied
upon e under lhc Bombay Home Guards Act, 1947 as c.xlcmbd to the Umun luruorv of [)-. Hhi .md Delhy

Home Guards Rulss, 1959 issucd vide DAD Notification No. F4/5‘)/CD dated 20.7.59 hereby discharge

sti__ M Bhi el /\/a/ St Shii __ T apa iy e
Sanad No.____ 5709 PIS No.___'fg_'&ﬁﬁ__@ﬂj____:_........_..___
Ro Bn.  Palnze  Swiw fai, Déed- 4

of District _ N\ p qr\\& Ny @at: . with Immediate effect as he has complclcd his teawre of three

ycars ag spociﬂcd ln Rulc 8 of the above mentioned Notification.

S ‘ .A
He Is further directed 10 deposit his uniform artcles 10 Store Supdt (Clothing) Headquanters, Raja

‘:hdcn and Sanad, UCard and other asticles issued to him with the DSO Concemed within scven divs and

s

subnut 8 No Dues Cenmcate to <lear his dues. -

A

’

\ ey
, S C(LSSANDI) 1PS

COMMANDANT HOME GUARDS, DELIHI

i 5/ 2719

No. Dis/ AR * 1000COHGI 2 02-2¢~2 022" DATED:
Copy to:- - L ;
P i
1. PS TO DGHG&CD
2 PA TO CHG/COMPUTER CELL
3 DSO (HQVOFFICE ORDER FILE
4. DSO (CONCERNED)
N $- VOLUNTEER CONCERNED (THROUGH DSO)
6. STORE SUPDT, . .
t

LTEC
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DIRECTORATE GENERAL OF HOME GUARDS & CIVIL DEFENCE
NISHKAM SEWA BHAWAN : RAJA GARDEN : NEW DELHI 110 027

<

OFFICE ORDERNO. U \VB

l. LS.SANDHU, L.P.S., Commandant Home Guards, Delhi in ¢xercise of the powers conferred

upon me under the Bombay Home Guards Act. 1947 as extended 1o the Union Termitory of Dethi and Delhi

Home Guards Rules, 1959 issued vide DAD Noti‘ﬁcation No.F.4/59/CD dated 20.7.59 'n«:rcb'y dis:hargc‘
Sti_/Cmicefreers (am. HE sto swi_£NAne) Hymar Ry
Swad No_JL/ £92. s N /189 @05/

Ro W= N9, Nagane - pred Defl

of Disln"c:t_ 56’2/5( ~ £et e K4 with Eumediate cffect as he has completed his tenure of three

vears as specified in Rule 8 of the above mentioned Notification,

A Heis further directed to deposit his uniform articles to Store Supdt. (Clothing) Headqﬁancrs, Raja
Garden and Sanad, I/Card and other articles issucd to him with the DSO Concemed within seven days and

[

submit a No Dues Certificate 1o clear his ducs.

( L.S.gmﬂ){U JLPS.

COMMANDANT HOME GUARDS, DELHI

No. Diy S&()a000-cougy /0/9 >—/ 58 DATED: ai S_f ')’/ 24070
. —_— . 7 T

Copy t0:-

1. PS TO DGHG&CD

2, PA TO CHG/COMPUTER CELL

3. DSO (HQY/OFFICE ORDER FILZ

8. DSO (CONCERNED)

s. Q’OLUNTEER CONCERNED (THROUGH DSO)

6. TORE SUPDT. :

T T USRI O NSV U

Y S




DIRECTORATE GENERAL OF HOME GUARDS & CIVIL DEFENCE
NISHKAM SEWA BHAWAN : RAJA GARDEN : NEW DELHI 110 027

; . oFrice oroer N0, ) N

I, L.S.SANDHU, L.P.S., Commandant Home Guards, Delhi in gxercise of the powers conferred

upon me under the Bombay Home Guard§ Act, 1947 as extended 1o the Union Territory of Delhi and Delhi

1

Home Guards Rules, 1959 issued vide DAD Noti.ﬁcau'on No.F.4/59/CD dated 20.7.59 hcrd;'j' dssc}urgc
shi_ /s hocons (Fam, o‘ﬁ;’ So Sui_Adre) Hemar Bam
sanad 'No_S 40/ £92.  ws we: /189 0 0.5/

7
Ro INZ= /198, Navare, /ed Dol
o‘f Dism’c_l_ 56‘2/5/( - W with immediate effect as he has completed his tenure of three

vears as specified in Rule 8 of the above mentioned Notification.

He is further directed to deposit his uniform articles 1o Storc Supdt. (Clothing) Headquarters, Raja -

Garden and Sanad, I/Card and other articles issusd to hin with the DSO Concerned within seven days and

submit a No Dues Certificate 1o clear his ducs.

( L.S.EM@ yLP.S.

COMMANDANT HOME GUARDS, DELHI

No. Dis/ S®(&)a000-coney /0/9 3—/58 DATED: (2 5_[ ')’/Qm
S} . =

Copy 10:-

1. PS TO DGHG&CD

2. PA TO CHG/COMPUTER CELL

3. DSO (HQ)/OFFICE ORDER FIL:

s DSO (CONCERNED)

5. - yOLUNTEER CONCERNED (THROUGH DSO)

6. TORE SUPDT.
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PRI umc:rommczm:m O HOME GUARDS & CIVIL DEFENCE
}_ | HAWAN RAJA HRAJA CARDENM : NEW DELHY !"”027

. , o

OFFICE ORDER NG ﬁ
I LS.SANDHU, I1.PS, Commandzant Home Guai s, Ceih, i anedise of the powers ‘confcrr‘od .
upan me under the Bombay Home Guards Act, 1947 755 extended 1o the Usiion Territory o JDclhl and bcl‘u !
Home Guards Rules, 1959 issued yide DAD ho' 1...».lun ‘v‘o F 4:35.CD c“od 1.2.59 herchy dssch:xrgc : ,>

- Shri f(trn Sheais
snad oSt £L4K WWI‘;I?N& '
o LxkWT Sdmgn - Uikar Row Sethy; -
of Dusaney __ S CL*‘\ o md‘um sediate effect a‘_‘;:‘,h;chaswmplcééd lvstcnumofﬂucc

i

e et e,

rears as spocuied in Rule 8 o[ (hc above waativned Notification,

. : i
b 4_ |
Hc is fwm:_r direcied l6 abposi! his wiifeem anicies o Store Supd. (Clething) Headquarters, Raja - :
Gwden'3nd Sanad, UCyd znd oth.r anicles ifued 1o him with the DSO Concermed within seven days und !
‘}‘f .
T subinit 2 No Dues Cmu"u!c to ¢lear his (r" L . i
il - IR
v P g - : i }
(L&Sx D}wnp&t.,‘_ -
TOMMANDANT 1O HE CUARDS, DELHL - ‘-
Mo ma'f,‘ff.“ff’ IIOOOCDh(M ': A an /'..l‘.
Cospy to:-
| PS TO DGHG&CD . }
2. PA TO CHG/COMPUTER GELL, :
3 @ DSO(HQVOFFICE ORDER Fiy & & _ "
4 DSO (CONCERNED) :
5 YOLUNTEER CONCERNED (mjzmc;u DSO) .
i STORE SUPDT, o % o T -y
s taegalen o /--Mﬁi‘mm& ' ’ ;

ll \J’

A ey
i :




DIRI'C I‘ORATE GE .«R/u. (:1'

HOME GUAEDS & CIVIL DEFEN(

yrsnmz_&g SEWA B

i. L.S.SANDHU, IP.S., Conunandzny
upen me under the Bombay Home Guards Aci. Jy+7

Homc Guards Rulcs. 1959 lssucd v
"""fShn K{lm ghq“\g n
Sunad Mo, SC‘L&V\ éLC\ S)

PIS- "N,

HAWAN $RAJA CARDEY : N¥W DEL (1] HQOI

home Guu,
Ha ealemnaed

ds ‘UAD hO'IEL m\.n uo F 4/5J«CD C:

OFFICE ORDER NG,

. Sey i exercise of the powers conferred

5 Territory of Dclhl a.nd bcl‘u

0759krcby4ﬁsdmg

o the Unic

G5 Samau Uikar Mood g Dty

CUH\

»ears as specificd in Rule 8 of the abJ\*‘ m.numai

ol Duulcx

.

Hc is (unbcr(ﬁ:

Oarden and Sanzd, UCardand other articles n'.u.,d 10 him

Q

subr‘i( 3 No Dues Ccm!zcstc to clear his ¢

o),

""W‘FM~M< .

wisf imaediate effect as he has complctcd his tcnun: of lhmc

Notification.

!6 dcposzt hix wi:‘urm .mi:-m @ Storz Sundr, (Clething) Hmdqu:mas, Rnp

wiih the DSO l.un:r:nwd within seven day, and

(LSSANDHU)1LPS ©

TOMMANDANT HOME CUARDS, DELHI

- —e . -~
< ., o matnyeT
A rETy N Qe v e

AT

Mo iy > R /zooo-cnncu A
- e

Copyvio - }

. jg
I P$ TO DGHG&CD i
2 PA TO CHG/COMPUTER G&LL, -
! @ DSO(HQVOFFICE ORDER FiL & #
3 DSO (CONCERNED S ¢
S JOLUNTEER CONCERNED (m:-})( IGH DU))
STORE SUPDT.

T e et et et e~
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DIRECTORATE GENERAL OF HOME GUARDS & CIVIL DEFENCE
NISHKAM SEWA BHAWAN ; RAJA GARDEN :NEW DELNT 110 027

VA |
é
OFFICE ORDER NO, . ’ {'/“ )'/

L L.S.SANDHU, LP.S.. Conunandant Home Guards, Delli in exergise of the powers conferred coi

upon me under the Bombay Home Guards A, l 94'ias extended lo lhc'Uxu'on Tcm"xor,v of Delhj and Dcl}u
, Home .Cuams Rules, 1959 issued vide DAD Noliﬁ_mlibxl No.F.4/59/CD dalcd 20,7.59 hcrcb‘y'c_ﬁscha‘rg;
- ST sm_,ﬁ%{;%zaﬁ"./\//;’fm-, //’,/ ,} ;So Shri _,/{)/s/ ../--5/21'79 _/7'\7/1‘112 ' '\
:  Sanad No, 5/673 785
Ro _[A/Z- //304/(:--5??
of District _ sz -/Ar&%/é

years as specified in Rule 8 of the above mentioned Noliﬁmli‘ou.l

AR o .
PIS Not. //(‘)}(/00737 )
;(////;% Aebiipy_NED Qe

with imumediate effect as he has completed his tenure of three

He is further directed 1o deposit his uniform anticles 1o Store prdx-. (.Clolhing) Headquarters, Raja
Garden and Sanad, VCard and other articles issued to him with the DSO Concemed within scven days and

submita No Ducs Certificate to clear his dues.

B D

o I " .(L.é.SANﬁxU)LP.s.

CO_MMANDANT‘HOME GUARDS, DELH]

No. Div SZE) nnooo-cone;_3 4l Q=204 DATED;_ 2D l K248
Copy 16:- . i .
. PSTODGHG&CD -
2. PA TO CHG/COMPUTER CELL ‘
3. DSO (HQY/OFFICE ORDER FIL 2
4 DSO (CONCERNED) ' :
s OLUNTEER CONCERNED (THROUGH DSOy),
6. TORE SUPDT. - : .
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p “”"k DIRECTORATE GENERAL OF HOML (‘UARDS & CIVIL DEI‘ENCE

NISHKAM SEWA BHAWAN : RAJA GARDEN : NEW DELHIT10 027

é
OFFICE ORDER NO, | ('/c ) -

1. L.S.SANDHU, LP.S., Conunandant Home Gixnrds Delhi in exercise of the powecers conferred
upon me under the Bombay Home Guards Act, 1947 as extended to the Umon Termritory of Delhi and Dcltu

Home Gu.mis Rules, 1959 lssucd vide DAD Nonﬂcauon No.F.4/59/CD dated 20.7.59 hereby chschnrgc

| Shn /(’)*/;/)Vf’ \/(//m /// ._ S/o Shn_[(fs/ /’5/4)79f L/?fhl
_Samd No. ~5/U7é7 71//? B PIS No. //(S}/ c\ O 75’ )
Ro [A/7- 430 [ 53 (////Gfe Aeb i /W;J th/é

of District _, 2c Z/T/ *//(/&S’f// w1Lh inunediate effect as he has comp!clcd his tenure or three

years as specified in Rule 8 or the above mentioned Notification.

Hc 1s further directed to deposit his uniform anicles 10 Store Supdt, (Clolhmg) Hcadquuncrs Rn_].x

Ny qudcn and Sanad, VCard and other amclcs issued 1o hint with the DSQ Conccmcd wuhm sc»cn days and

submit a No Dues Centificate to ¢lear his ducs

is;w(uups

COMMANDANTHOME GUARDS DELHI

No. Diy/ 5/(’{ ) /2000£DHG/_10 2/ 9,. 7/')’{/ DATED: %f]Z//?/CS@
7
Copv 10:-
. PSTODGHG&CD E
2. PA TO CHG/COMPUTER CELL 2
3 DSO (HQ)/OFFICE ORDER FILE
4, D50 (CONCERNED) :
5. zowmm CONCERNED (THROUGH. DSO).
: 6. TORE SUPDT.,
~

M
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DIRECTORATE GENERAL OF HOME GUARDS & CIVIL DEFENCE
NISHKAM SEWA BHAWAN : : RAJA GARDEN : NEW DELHI 110 027

v

OFFICE oam;:g no, | DE]

L L.S.SANDHU,"LP.S., Commandant Home Guards, Dethi fn exercisc of the powers conferred
upon me under the Bombay Home Guards'Act, 1947 as extended 1o the Union Territory of Delhi and Dethi
Home Guards Rules, 1959 issued vide DAD Notification No.F.4/59/CD dated 207,69 hereby discharge
Stii_ /028 Chirnctes SHEAN Goo spu Ahispran SR
Sanad No, S0y 875/ PIS , No. //3?0'5((/5— -

Rlo (Al Z~ F/F, (////6% /VA/} a8, Aoeny el
of District \)C’@Z‘// lee A’IP with immediate effect as he has completed his tenure of three

years as specified in Rule 8 of the above mentionéd Notification,

Heis funhér directed to deposit his uniform articles 1o Store Supdt. (Clothing) Headquarters, Raja
Garden and Sanad, .UCa.rd and other articles issued to him with the DSO Concerned within seven days and

cubrmit a No Dues Certificate to clear his dues. -

e,

( L.S.'SkN‘fU )1PS.
COMMANDANT HOME GUARDS, DELHI

A}

No. wéZ[fy 12000-CDHG/ Cié 7z ’Z/ 7 ‘ DATED;MQ’/ S600

Copy 10:-

PS TO DGHG&CD

PA TO CHG/COMPUTER CELL

DSC (HQVOFFICE ORDER FILE

DSC {CONCERNED)

YOLUNT!:ER CONCERNED (THROUGH DSO) s
"~ STORE SbPDT T T T T

e - R SRR




DIRECTORATE GENERAL OF HOME GUARDS & CIVIL DEFENCE
NISHKAM SEWABHAWAN : RAJA GARDEN : NEW DELHI 110 027

)

OFFICE ORDER NO.__\ a6l

I, L.S.SANDHU,"LP.S., Commandant Home Guards, Delhi in exercise of the powers conferred
upon me under the Bombay Home Guards Act, 1947 as extended 10 the Union Territory of Delhi and Delhi
Home Guards Rules, 1959 issued vide DAD Notification No.F.4/59/CD dated 20.7.59 hereby discharge

thi_.}/_%&.e;/dﬂ"/wm FHA B sui 47(7'@;5/0@ ThEL

' Sanad No. Iy 875/ PIS , No. //3?6%(/5"

Ro [A/Z- 29, (iete Araprane, Aeedd O
of District_ Oz /- £, L8~ with immediate effect as he has completed his tenure of throe

years as specified in Rule 8 of the above mentionéd Notification,

He s further directed 10 deposit his uniform articles 10 Store Supdr. (Clothing) Headquarters, Raja
Garden and Sanad, I/Card and other articles issued to him with the DSO Concemed within seven days and

fubrnit a No Bues Certificzte to clear his ches. ‘ .

(LSSANDHU 105,

. COMMANDANT HOME GUARDS, DELHI

No. Dis/é’ﬂ.@ nococouar 1642 -4F D Amuzjéfg’/ J600
Copy 10:-

L. PS TO DGHG&CD

2. PA TO CHG/COMPUTER CELL

3. DSO (HQYOFFICE ORDER FILE

4. DSO (CONCERNED) ' ,

5. YOLUNTEER CONCERNED (THROUGH DSO) o
6. - R . e e

- STORE SUPDT. -
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‘OFFICE GRDER NO.

I. LS.SANDHU, LP.S.. Commandané

ofe Guards, Delhi in exercise of tie powers conferred

upon me wnder the Bombay Home Guards Act. §947 2 extended 1o the Union Territory of Dethi and Delhi
K Home Guariﬁ Ruhs. 1959 issued vide DAD Jetification No, F.4/59/CD datcd 20.7.59 hcmby dxschnrgc
4 2 )
. Sti__ S/ .%fm, - HG So ski A lim A//&/ .
) Sanad No. é/ \-:77{_5 PISENo. / / g C) U 08-0 -
S T Y o T ) 24tz im/ A, A2 qum,% (tw % @UA

- of District /76"7// AL f':f/" with lmmcdxatc effect as he has conp!cted his lenmt of threc
yars as specified in Rule 8_of the above mcnuc‘ sed Nouﬁmuon. ’

Ny He is'[unhcr d.irccxed 10 deposit his unfform aruclcs t¢ Store Supdx (Clodung) Headguarters, ana
Gardzn and Samct VCard and othcr articles xssxcd to him with the DSO Conccmcd within seven days and
submit a No Dues Certificate lo clw his dues. ! ‘

i
s ' _ (LS HU) 1P,
C o 'COMMANDANT HOM%S DELHT
No. Diy/ Qé/—fﬂfzooocoﬂcf / i 07" ’0?/ «i DATED: & 577/2‘5 AN
+ _.Copyio:-
't -1 PSTODGHG&CD o
: 2 PA TO CHG/COMPUTER CELL
K} DSO (HQYOFFICE ORDER FILE . .
4. DSO (CONCERNED) . .
\ S. OLUNTEER CONCERNED (THRCUGH DSO) v -
RN 6. - TORE SUPDT. . :
. ¢ - - .
> .
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DIRECTORATE GENERAL OF BOME GUARDS & CIVIL DEFENCE
NISHKAM SEWA BHAWAN : RAJA GARDEN : NEW DELHI 110 027

/
OFFICE ORDERNO, | */ 56

I, L.S.SANDHU, [.P.S., Commandant ‘Home Guards, Delhi in cxcr.cisc of the powers wnfcﬁod
upon me under the Bombay Home Guards Act. 1947 as cxtendzed 1o the U_r}jpn Tqrd:oty' of Delhii znd Delhi
Home Guards Rulcs, 1959 -issucd vide DVA.D Notification No.F.4/59/CD dated 20.7.59 hereby discharge
Shri @iﬂ'f.’/@zy/(c@?-. M sio shii ' 22 //( Yo
Samad No_TL5T 7EF ns vo_//S9E&TC T Py

L1387 Uttste NIl A, A Lells.

of District ’{C‘Z/Z/( /(/( S/ with immediate effect as he has completed his tenure of three

years as specified in Rule 8 of the above mentioned Notification.

He is further directed to deposit his uniform articles 1o Store Supdt. (Clothing) Headquarters, Raja

Garden and Sanad, I/Card and other articles issued to him with the DSO Concerned within seven days and

.‘axbﬁlil.a.NouDue's.ch:tiﬁcatc_to clear his dues. e S e
(L.S.SANDHU)1pS.
_ COMMANDANT HOME GUARDS, DELHI
No, Dis/ 5./ (5% /2000-CDHGY f0Q/3-2/§ DATED: 7/3? 2 /f 2£5650
Copy 10:-
1. PS TO DGHG&CD
2. PA TO CHG/COMPUTER CELL
3. DSO (HQYOFFICE ORDER FILE
a. DSO (CONCERNED)
5. ‘j/OLUNTEER CONCERNED.(THROUGH DSO). ... L
N3 TORE SUPDT.

— i
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DIRECTORATE GENERAL OF HOME GUARDS & CIVIL DEFENCE
NISHKAM SEWA BHAWAN ;: RAJA GARDEN : NEW DELHI110027

‘ ] ‘; ft'/;"').
OFFICE ORDERNO._ -~ - S

I. L.S.SANDHU. [ P.S.. Commandant Home Guards, Delhi in exercise of the powers conferred
upon me under the Bombay Home Guards Act. 1347 a3 extendad 1 the Union Verrrary of Dethi and Dk
Home Guards Rules, 1959 issued vide DAD Notification No.F.4/59/CD dated 20.7.59 hereby discharge
swi_ A @ohts 55 4dm_ G L__sio shi A Za ol ;’?/?m
Sanad No. 5%7 7”/5’74 pIS No_ 598 0(_"/ '

o Toti) Cond s Cafing S0 AWPl

of District OﬁZ/ / Mf’ with lmmcdmtc cffect as he has completed his tenure of three

vears as specified in Rule 8 of the above mentioned Notification.

¥
He is funther directed 10 deposit his uniform articles to Store Supdt. (Clothing) Headquarters, Raja
B Garden and banad UCard :md other a.mclcs issued to him vmh the DSO Conccmcd Wllh.ln seven da\s and
submit a No Dues Cenrtificate to ¢lcar fus ducs.
’ ) u@“ HU)LPS.
' COMMANDANT HOME GUARDS, DELHI
e . (\ . -~ [‘ Y 7 / 0 S
. No. Dis/&{(b+) 12000-CDHG/_/ 77 =49 _ DATED: A5 63/ 5 CBD
Copy 10:-
] PS TO DGHG&CD
2, PA TO CHG/COMPUTER CELL
.y 3 DSO (HQ)YOFFICE ORDER FILE
N, 1 DSO (CONCERNED)
5 OLUNTEER CONCERNED (THROUGH DSO)
6 TORE SUPDT.

i
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DIRECTORATE, (‘FNFRALOF HOME (‘UARDQ& CIVIL DEFENCF,
M 1KAD SEVWA BIAWAN ; RAJA GARDEN; IHEW DEINY 110027

OFFICEORDERNO,__£ 3 %

I, LS. SANDHU lP.,S Commandant Homc Guards, Delhi in exercise of the powers conferred

upon me uider the Bombay Home Guards AQt, 1947 &g extended 10 thé Unon Tcmlonf of Delhi md Delhi

Home Guanls Ruics 1959 issued vid: DAD Nouﬂabon No F.4/59/CD daxcd 20.7.59 hereby discharge

_\w)ﬁ

S “'Shn_/V/) f/”}'mj KEpian ,_-/4/2’- So S A LS /("/

Sanad No._-s»’{%«? IE&/¢ - PIS No. 38’60( Oz
W VALY, LAl 2D O

of District 9/57//4/— /54’/!/" with immediate effect as he has completed his tenure of three

Acars as specified in Rule 8 of the above mentioned Nmiﬂatién. ‘

He is funther directed 1o dcpom his uniform arnticles 1o Store Supdt. (Clothing) Headquarters, Rn)-l

Garde 1and. Sarnad, !/Ca.:d and other articlkes igsued 1o himy with the DSO Concermed within seven days and |

submiv 2 Ho Dues Ce rtificate 10 clear his dues.

%
(L.S.S D{U)ws
COMMANDANT HOME GUARDS, . DELHI

R T

.

No. Dwﬁ?’é@noooconcl 226~ é & DATED: 21 = 2~ 2 00D
) Copv 10:-

! PS YO DGHG&ACD

2. PATOCHG/COMPUTER CELL

Y. DSO(HQVOFFICE ORDER FILE

4. DSO(CONCERNED)

s 'OLUNTEER CONCERNED (THROUGH DSO)

™

TORE SUPDT.
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L DIRECTORATE GENERAL OF HOME GUARTS & CIVIL DEFEMCE
| NIGHKAM SEWA_EHAWAN s RAJA_GARDEN ; NEW DELHI - 27,

OFFICK ORDER NO .

‘ ] . ) : [
|

I, L.S., SANIHU, IPS Commgndant Home Guards; pelhi in
GJCGI'C.LS&" of the powers conferred upon me. under the Bom‘ody Home
" guards Act;, B as extended to the ynion Territory of De]hi
and pelhl Home Guards Rules 1959 issued vide psD Notification
No.F lf/f;"?-CD dated 20.7.59 hereby discharge jgnri -
sf/o shri

LR .
e y -

e P WA € T 0 N e

R/ © ganad NOe.

~ of District 4 on g
has completed his tenure of three years &uspecified in Rule 8 of
. the dbOVG memioued Notif‘icationa '

Ye is further directed to deposit his uniform, $anad,
T/Card and other articles issued %to him with the Store &,updt.,
(Clothing) at ¢TI Reaia garden, within three.days.. - ...

( L,S, SANIHU ) IPS |
COMMANDANT HOME GUARDS : DMLAI

NG o ‘ Daved ;-
Gory to - :
e PS to DGHG/ICD.
2.  PA to DCGHG/DIGD.
3 PA to CHG. )
Ny, DSO (HQ) .
-5, DSO (Goncerned) . ,
0. Volunteer: concerned (T’n. mo) ,
7 store Supdi., - . /I/‘/

8. 0ffice order File. . \1)/\/\ | |

( L.So SANIHU ) IPS
COMMANDANT HOME GUARDS : DELHI.
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. - DIBECTOBRATE GENEBAL OF HOMT. GUABI‘S & CIVIL DEFEMGE-
" NISHKAM SEWA PEAWAN 3 RAJA QARDEN ¢ NEW DEIHI - 22_.

OPFICE ORDER KO » 001

I, L.S, SANIEU, IPS, Commzndent gome Guards, Delhi in
exerclse of the povers conferred upon o under the Bobfﬁay nowe
‘ guards Act, 1%7 as extsnded to thr.a Union territory of Delbl
| end pelhi Home Guards grules 1999 legnuad vide DL hotiftc:tien
‘ Ho.P M/59-CD dated 20.7,59 herety discherge .8hri - lLl/J(\)’ ﬁﬁf /S‘t’hﬁv

o Shri
R/o- T peck Goli -2z A-A T¥e _/ > C/’”“'*Cf@’féjw
o GGy V,LIJICH/ N-O: jlewbl ‘ eSanad No. 4(3_4____
of District S on o
hae completed his tenure « three years @ spécified in Rule 8 of 3
\t;.’}e gbove mentjcned Notiflcation, _

, _ Se s further directed to depos{t his uniform, S&nsd,
T/Card and otrer articles issued to him vith the Store SUpdt.,
(Clothing) at CTI Keais c,dmen, within tkree days,

e -
. e -

<=l B - ——ae

( LS. SANIHU ) -IPS

- -

\

’ ' . COMMANDANT HOHE GUARLS : DWLFI

4 . o \
KO« PA/GHG/99-CDHG/§Q\\\\®5°\M5 De ted. "S\wﬁ.\cﬁ
Copy to ;- - .
e PSS to DGHG/ICD. - '
2, PA to DCGHG/DICD. . .
3. PA to CHG. S

b DSO (Q) .

ol DSU (Concerned) . _
6., ' volunteer Concerned (Th. DSQ).
7 Store Supde. : i
8. ~ office order File. '

W
LAy
(1.4, 8KEIHY ) .IRG

COMMAKDANT HOME GUARDS 3 DXIHIY.

w//
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| DINECTORATE GENERAL OF i{OMF cmans & cxv:m DEFENGE
NISHKAM : SRWA m WAN 3 T4 @ DEN 3 NEW DELHI - 27,

i '_ ' -OFFICE ORDER Mo, 235

I, oS0 SANIHU, IPS cc:mrn.mdant Home Guards, Delhi in
exercise af We powera conferrad upon me -under. the Boxﬁbay Rome
guards Act, 19+/ as extended to ttd . ynion Territory crf ‘Delbi .

- and pelhi Home.gGuards Rulés 1959° iscued vide hap Notif‘tcation
No.P .h/SQ—-cD dated 20.7,59 hereby discharge ignypi s &//17/7 SH kL
l-»-' . 5/o shry 12, AdTH. Sitnkl)

B l7 KWCL@M /V @@/é genad No. __-75@(72
of pistrict __Lash - oot o [9- 399 . o

h“rf completed bis Jbenure of three years ﬂASpecifiIBd in Pule 8 of‘
the above menficmed Notif‘ication. '

—~—

v
—~-- . -

: . He 1s further directed to deposlt his uniform, Sansd,
T/card and atrer articlea 1asued to. him vith the store su:dt.,

(clothing) at CTI Raja Garden, vitM.n three days. :
| -

_. ( 1.8, 8ENHU ) I6
N : COMMANDANT HOME GUARLS : DKLHI
WO 70/9/6’//6/9%ea&/ﬁt//t/-gc/z/ Dated g- '(9.3.9?

Copry to -

1, "PS to DGHG/LCD. -

2e PA to DOGHA/DICD. ,

Xa PA to CHG.

Mo D50 (HQ) |

5 ' DSO (Concerned) ..

6. ~ Voluntegr cobicernad ('rh nso)
7. btore Supdu.

8. office order File.

'« L.Béo,akﬂﬁﬁ ) IPS
 COMMANDANT HOME GUARDS s DELHI.

o




'Dma(,cmm'm GENERAL OF HOML GUARDb & CIVIL DKFENC)R
NISHKAM SEWA [FAWAN s RAJA GARDEN 3 NEW DELHI = 27 ¢

. OFFICE ORDER N0 _ 2324 .

Iy L.S. SANIHU, P8, commanda.nt fiome guards, Pelnd in
exerclse af e powem conferred upon me undsr the Bombay Poma
guards Act, 197 as extended- to th¢ ynion perritory of Delhi
. and pelhi'Home Guards Rules 1959 “{gsued vide DAD Notificution

Ho P H/W«CD dated 20.7,59 ‘nereby discharge -Bhl‘i_é{ﬁ/lkafr( /(_J
L sfo shri _(AaKeS: f{/),,_”__

n/o _ﬁJQJ_A//’wﬁ /z/&% . AZJQ OJ/ ganad ‘No. iﬁ,_é:_____.
of Dpistrict g’gfz/g wfpled) | /o .09 who

s comploted his t,emure of three years &wspeoified in gule 8 of
the gbuve mentioned Notification, -

e 1s further directed to deposit hi's" uni form, sunad,
T/card and other articles 1iss uPd %o him ‘with the gtore Su;.ut.,
(clobhing,) at ¢TI 1{«.Ja garden, witrin th.ree days. '

Clee
( LS+ SKNIHU ) IS
COMMANDANT HOME GUARIS : DILHI

Wq/é//t//‘i @//(/)‘l/pé 5Y)2 Dabed g~ /(/‘5 qq .

Gopy to ;-'

T "PS to DGHG/ICD. -

2. - PA to DCGHG/DIGD.
3o PA to CHG.

L, DSO (HQ) .

5 " DSO (Concey nad)

6. K Volun#em Concex ned (Th « DSO) .
7. btore 5Updb

8, office grder File.

Chw
‘( L,8, SKNIHU ) IPS
. COMMANDANT HOME GUARDS 3 DXLHI.

o
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OF HOME GUARDS & CIVIL DEFENCE
N : RAJA GARDEN : NEW DELII 110 027

DIRECTORATE GENERAL

NISHKAM SEWA BHAWA

OFFICE ORDER NO.__& [

& .
crcise of the powers conferred

| L.S.SANDHU, (P.S., Commandant Home Guards, Delhi in cx

-, 1947 as extended to the Umon Temitory of Dclhl and Dclhi

upon me under the Bo‘mbév Home Guards A’

{ose Guards Rules, 1959 issucd. vide DAL Notification No.F.4/59/CD dated 20. 7.59 hcrcby dlsch:xrgc

I W R .< WWX

Sanad No. 5”7%09 PiS No. "l) "}6 (\[7\71
v P22/ A [R_ seesl SELAE P fees Q)

of District ¥)6’57/7// LelebF~  with immediate cffect as hc has complctcd his tenure of three

years as specificd in Rule 8 of the above mepuoned Notification.

He is further du'octcd 10 dcposu his vniform aruclcs 16 Storc Supdt. (Clothing) Headquarters, Raja

Carden and Sanad. VCard and other articles issued to him with the DSO Concemed within scven days and

submit a No Dues chtiﬁcalc to clear his dues.

e - £
¥ 4 ;
S
. (o< '
- (L.S.SANDHU)LPS,
COMMANDANT HOME UUARDS DELHI
No. Disfg@ novocorer 8231 = 36 DATED: 2\~ 2-~209%
(‘opv 10:- |
I PS TO DGHG&CD
2. "PATO CHG/COMPUTER CELL )
3 DSO (HQ)/OFFICE ORDER FILE -
4, . DSO (CONCERNED)
3, XOLUNTEER CONCERNED (THR(JUCH DbO)
a: 5 TORE SUPDT. .. —

5
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Delld, the 20th July 1050

Pk - Noo F4/69-C.L—<hi exerclse of the powers conlerved hv seclion 8
B ‘é“o( the Bombay Iome Guards Act, 1947 as exlended to the Unton Terrl-

‘tmy of Iisthl the Chief C‘nmmlsslmwn of Delbi i3 plepsod to muke the ,
tﬁlollowlug rules, namely:—- '

e
E Short, {ltle.~These rules moy Le called the Delhi Ilomn Guards
| q,nules, 1959.

g
.’2 Dellnltions;.—1In these rules unless the confext olherwise requires,

. 1. “Act” means the -Bombay  Home Guards Act of 1947 'as
‘ sextended o the Unlon Tecritory. of Delhl, :

2. “Chiel Commissionct” means the Chief (‘mnmqumncr of
Delhi.

3. “Commandanl” méans. a Commandant of lome Gunrds
appointed under secllon 2, :

#i 4 “Commondant General” means the Commandant General _
appointed under section 2.

. 5, "form" mcans a form appnnd(-d to these rulv : '

2 6. “Home Guards'” means, thc Home Guiunds » cumlltuted under -
section 2; '

HE. section 3;

X743

"‘"@"‘:3 V'section’” means a section of the Act.
2o

S '

. | —ii:gl_ 5 @ o . ' ) ::' ‘.""?" '_.‘ ;! ,;.';
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t ""5:1"?' “member of Home Gumds" means a mcinber appointed under Ny B
’. . sl.:."_"' i y :




Rttt e~ taasndBINI

v prescribed

!

)

o

. 5ign’a pledge in

e

- - .. '|.~
’ ‘M w-.--v...--—»a-:"‘f/

78

~

Iw»«am g
3 YEX:
hy -Ji'(-‘%.‘

P 1
—a.

‘mﬁfaia-%ii:m‘ GAZI

S —

T &,
.

1"1'13' EXTRAORDINARY

"k WA

"3

y L :
3, Appolntin
appointed

direct]

Provide

d tlmt“ﬁ.llc
lax the

| re
in clause (

ent of a mein
as a member of th

'I(a) he has atta
- (b) he has not
(¢) he has pass

(d) he has been medieol

ons of the C
of the Commanda
M“ 03 - - -

conditions rega

——mTtE

[k g

P~ v

Ly

ber of Home Guar(ls;.—No
e Home Guards unless;—’
ined the njge of 20 years, -
completed the' age of. 60 years,

ed at least the four(l prlmury examination, g
y exndmined R T prre
ommandant Genera
ii["bﬁy“leEll?‘an“"-* -

person shall’ bk

e ”

i f3%

— ~ epate.

Commandant.

‘ding  the

G_cné.rzmr the Commandan
1) and. (1) abo

age or - educational ‘qualifle

4. Applléallun for
a8 member of the Hon

f

onstituted under nee

(2) The Home (
- vmembers pg may be

(3) It shal} 1,
review the work
and. Lo guggont p

» Comni
A

0. Pledge.~E
Form
n for |

"7, Certifieate..— Ry

iwardy shnll recelvo
. 8. Ten
Guards shiall be 3 year
Provided that t
time, be t
‘ag the can

authorised by hi

e mny he, bhe
(n) by g

for
IWing one

12 Guards shall

b]
lcu for the are
ton 2,

Tuards A(l'vlsorf
nominaled by (h
e the duly of the Ilo;

ne Guards Advisory
ol the omn Quar
1easure

very person

ory person appolnted na
o eorlflenty of appolnim
n of Oflice.—The (e
s..
ﬁc'ap
crminated hy

ve In sultable cases

appolutment,—A person dc'.;slr'l‘;l

na for  which

S - 32
L5

Commiltee sl

all consist of such
e Chicf ‘Comm

Issloner,

ommlltee {o. 7
Umo {o e {E
organlsation, ik
R
S a member shall 2

neral or an om;cer;.‘

. i "‘

da Qrgan
Improve

nntlon from

V.regarding Lhe ment of the

T
-
“J.::

&

before his appolntment a
fore the Commandant Ge
purpose. .

w
-

B be
_h(e

£
o

%

i
Rired]
L)

iy
o
L f e

n mnmimr
ent In Porm ¢

e of ‘a member of thé'. ’i{om §IE):
D | i . Lt o

.-" - IS
A

rm. of oflle

SRR Ay

Fo!ntmpnt‘ of any such’
le. Commandnnt Genern
re the explry of the ler

month's notlee, or

momber may, nt"an
l.or the Commandant}
m ol ollleg-~ v

o
s

<P

5 3 1N
BRI

; d

(b) without nuch notlee 16 such member Is found to Le medlcal_lyf s _7{.
unfit to conlinue a3 g member of the Home Guards, o .,.;".‘,i_}";,.' { )
‘ 9. Llmlt of age for a member of the Home' Guards.—A"membe_r "c;f' !
8 v the Home Guards may continye to be such member untll he attalng’ the e
¥ bge of G0 years. = 7 D : Cs ﬁi
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.2+ 10, Conditlons suhject to whiuh Power of dischnrge may he c'xeru,"" _ \
W5 cised.—No member of the Home Guards shall e discharged under Sub~ ¥y P
' seetion (1A) of sectlgh G} unless the ¢ the Commandant 7‘.'11 ;

. General, ag the case may be, i3 satisn ; < R s‘

. «mitled on act dctx;lmculnl {o the g‘“ N

“the Homa Guards Organlsation, 4 Kol
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LV ll.-ltcslunatlon.-—A' member of the Home Guards may resign  his
sficc by an application in wriling addressed to the Commandant
General, : .

I Provided - that such resignation shall not take elfect unless  the

%#® Commandant General accepts the smne aflter being satisfied that there

are guod and sullicient reasons for the same.

12, Organisation.—In addition to the Commandant Genceral, the
Home Guards shall consist of a Commandant and such oflicers and

oher -ranks as may be considered necessary by the  Commandant
General. - i

13. Pawers of the Compmandant General and Commandant.---(1) The
GEmmandant General 'shall exercise general supervision and control
over the working of the Home Guards. e shall be directly responsible
lo the Chick Commissioner for the eflicient waorking, discipline, adminis-
tralion and trainling of the organisation.

(2) Subject to the supervision and control of the Commandant
General, the Commandant shall exercise supervision and conlrol over
the working of the Home Guards under his command. e shall be
# responsible to  the Commandant General for the eflicient working,

discipline, administration and training of the Home Guards under his
comimand. . ‘

. (3) Subject to the supervision and conlrol of the Cominandant
4. General and the Commandant, any oflicer of the Home Guards  autho-
# rised by the Commandanl General in this behalf may  exereise  the

powers conferred by: section 4 in such circumstiances as the Coinmandant
§ - General may specily.

14. Discipline.—(1) A member of the Home Guards shall obey cvery
order of his superior officer.

(2) For the purpose of administration and discipline the members of
: the Home Guards shall be under the control of their own officors:

')'_!'n\'i(,lcd that if a contingent of Home Guards is aclingt in conjunc-
lio,. with the ordinary Police Foree, in the maintenance of law and order
the. Senior Officer of such contingent bresent shall be under the
immediate control and subject to the directions ol the senior officer of

such Police Force present not below the rank of an Inspector.

15. Unilorms, accoutrements cte.—A member of the Home Guards
shall while on duty, wear the uniform supplied to him. Ile may al'sn
¢y oa rifle or a revolver or any other weapon, sanctioned by the Chief
Commissioner from time to time. :

s 16, Pralning.~The members of the Home Guards shall undergo such
8 ¢ course of lraining and al such places us may be determined and fixed
by the Commandant General from time to ume,

17. Funclions and dutics.—(1) The functions and dulies of membera
of the Home Guards shall be such as may be nss_i;;nod b){ the Chief
Commissioner or the Commandant General from time to lime,

() A moember of the Home Guards congtituted Tor any area shall
be linble to serve in any other aren in which the Al is in foree,
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To,

The Cammandant w
Delhi Hae Guards;, - |
CQ_T-QIO Coa‘.pleX,

Raja Gardeng

New Delhi-110027

3

Subs ENROLIMENT

X . R N
' Dear Sir, '

That I was discharged on ‘2_)‘1’)//44@ and since
then I have not been on the Tolls of Directerate of
Hune Guards, 1 have rendered excellent g

ard to discipline, general cond
- of duties ag

exvice with
req

uct and discharge
Heome Guards Volunteer.'- I have lalso

the test at the end of the training, My previous
Sanad Ng, &l

. I Was posteqd with
Police Staty on_ B\ civinsab v

te Kindly treat-this_
matter ag an urgerit, . v
~ o ‘ !
- Thanking you, D
: 12 3,7
' -+ . Yourds Sincerely
L et R0 il
v &’)W\%Il\i\a«/
R/fo M-
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Sh +KRI SHAN KUMAR, PH
SANAD NO,4919 . -

S/0 SH,NARAIN KUMAR
H,NO.C/14, A.T. HILL
STAFF QUARTERS AZADFUR,
DELHI,

sH, RAM KISHOR ;
HG. SANAD NO,5018 -
S/0 SH.BAN RAM
SHADI NAGAR

HoNO, 160, AZACPUR
DELHI.

SH, RAM KISHAN,
HG, SANAD NO,5045

'5/0 SH.RAM SUNDER

B~1774, JAHANGIRPURI
DELHI,

SH., RAM KIRPAL
HG, SANAD NO,5025 om0

S/0 SH., RAMJIIYAVAN .
C-1406, JAHANGIRPURI
DELHI‘330 ’

- SH, JITENDER KJMAR ShAPuaA

HE, SANAD NO. 5037
5/0 SH, P.D., SHARMA
J.J., CaMP,N-41, D4-32,
SA MAIPUR BADLI
DELHI-46. :

SH. RAMA KANT A
SPC~ SANAD NO,5014

5/0 SHRI AWADH NARAIN
J.J. CAMP,N=41, D4-32°
SAMAIPUR BADALI

- DELHI~46.

SH, GOVERDHAN pmsmo
HG~SANAD NO, 5041

S/0 SH, SAHABADIN

15, MAHALAMA GANDHI ROAD
KEWAL PARi:,NEW DELHI,

SH, CHARAMN JIT SINGH
HG-SIWNAD NO,5040

S/0 LATE SHRI KARTAR SINGH
D-273, JAHANGIRPURT
DELHI=33.

SH, ISHWAR SINGH

HG- SANAD ‘NO, 4648

s/0 SHRI BISHANEAR DAY AL
K- 365, JM&!J‘GIRI‘ Uikl

QFLE:IL ten he" singh

s/’0 Shi. Re-akant Sharma
F-11-135,08& gole pur:
New Delhi
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' . o . : CKS Lﬂ"‘ b ';
SHoNETRA PAL - , ' : R /

HG=-SANAD NO, 1699 | T
S/0 BHUDHI SINGH ' -
J.J.N.- AN'BB, : ’ !
INDIRA VIKAS YOLONY .

OPP.NIRANKARIL SCHOOL RRx

NEW DELHI, ' 3

11. ' SH. BABU RAM ' ‘
HG- SANAD NO, 4912 - '
S/O SHRI NANUA RAM o T
G/394 JAHANGIRI PURI  -. ; !
DELHI, ) ' -

12: SH, SHARDA PARSAD
HG-SANAD NO, 5064
S/0 BIRBAL SINGH-
C-1297, JAHANGIRPURI
DELHI-33.

13. SH,SIYA RAM
. PC=SANAD N0, 4707
S/0 GULZARI LAL
A-38, MUKAND PUR VILLAGE . R .
DELHI=42, o+ g RAPPLICANTS
By Advocate Shri R¥K/Kamal along with/SK,Gupta
VERSUS - .

1. GOV?,OF N,C,T, DELHI
TiIROUGHs CHIEF. SECRETARY
Se¢ SHAM NATH MARG
DELHI,

2. COMMANDANT

- DELHI HOME GUARDS

C.T,1,COMPLEX |
RAJA GARDEN,NEW DELHI,

3. DIRECTOR GENERAL - R
HOME GUARDS & CIVIL DEFENCE

CTI COMPLEX: RAJA GARDEN -
NEW.MﬂHI. : .

By Shri Arun Bhardwaj,Advocated

HON'BLE MR,-S,R,ADIGR. 3 ; -
HQU'BIE MRS, LAKSHMY ém’ffﬁ%&.@,’ MEMBER (3 ).
[

By Hon'ble Mrd S Roadiqes Mamblo '!i!, SR

In this -app]_ication, Sarv/Shry Krishan

oo...REﬁPQNHNTS
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* the members of the Home Guard 1.5 three years, no. ,g--:u

' Rules but the respondents had no power to discharge.‘ tha

‘ constitu

. of the O.A. on the ground tha

2, Shortly stated the applicants aver that

c‘-‘..x

they were recruited as the mombers of the Home Guard :

'n\"’ ‘.

1 L

under Rule 3 of the Home Guards Rules; 1959, as i }
promulgated by notification dated 29,7.59 (Annexur@-ﬁﬁ). |
“and have cqnpleted 10 to 28 years of service in that'

Crganisation. They state that initially they ve
engaged for 8 period of . three years but thereafte

undertaking was taken that the applicants would -
continue on their risk and responsibilityd They
further state that all of a 3udd0n their services

have been terminated unde:; Rule 8 of Da 1hi Home . Guarda,ﬁ‘

]
M.v

coppleted three years sewicoﬂ -

applicants cnca they had J
ion under which they vere ||
!

Yhey «dmit that the Crganisat
working, was a volun'tary Organisation which was
ted 1n Delhi in the year 1959 under Bombay

Home Guards Act, 1947, but state that they have pu%

in the best part of their life in serving this
1 the applicants have becane - age

ve even crossed 50 years of &gé|:

Organisation andfal
barred and s'ane/them ha

3. The  respondents have challenged the contents’

st the applicants have
no locus=standi to f;le iz O.A.

s

as they wer®




stated that the applicants are goverened by the

" of ‘the three yoars, and the power of discharge

They contend that the applicants are not Govt' servant@ ‘\'
e

and hence the Tribunal has no jurisdiction in the

mattery: 'rhey state that the appliCants are only - }

volunteers who had offered their services for a _
period of three years in the Depsrtment of Home Gua.rds"a n
They are not paid. any salary nor are they entitled to |
any monthly pay, but they are allowed only some .
allowances and honorarium. Being only volunteexs,

they are not bound to refer their services every day to
‘the departm_ent,l_)ut arg.Calle_d for duties'_,.‘wh‘ever 'requixjed;

i

by the respondent-department and any othéf depgrtmentﬁ"
These volunteers are allowed to offer thei*‘ éervices
only for a period of three years and this[_mentiOned

in their appointment letters given to them. It is
Bombay Home Guards Act,1947 and the Delhi Home
Guards Rules, 1959,They have not acquired any

vested right to any poéft of Home Guard »and no right

can accrue to a volunteer.who' cohes forward on

his own to oﬂffer his services in his spare tire
without any cms;deration.‘ It is contended that

the 'responaents cannot be forc':ed by vOlunteéra o
to accept their free gexrvices against the wishes of
respondentﬂ@partment* | \_

4, Anongst the grounds taken by the applicaht’ss
are that the exercise of power under Rule 8of the
Delhi Hope Guards cannot be ,made after cqnpletidn

can be exercised only when the person had not

¢ onp le ted three years, under the proviso to the said
rule It is secondly contznded that the discharge

of the appltcants without any notice or without

A

[y f
e
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' complying with the provi€icas and, principles of

natyral jUStice is illegal and voidJ Thirdly, it
has been argued that no power under Rule 8 Delhi

| Home Guards has beenp conferred upon the Commandant

to discharge the applicants ! FUrthermore it has

been contended’ that the Judgment in the case- of Gopi
Chand Vs, Delhi Admlnistration & another (0.A Nojlle/92)
decided on 3,94 3(Annexure-A6) gives certain Safguards
to the members of the Home Guard Organisation, in asmuch
as the power of discharge can be exercised only when

 the Sérvices of the members of the Crganisation

are no longer required, but in the impugned order
there is nctevenuwhisper that tie services

of the applicants are no longer réquired, and that

on the other hand, fresh PersSons are engaged against

the vacancies created by the discharge of ths
applicants, Lastly, it has been urged that the
applicants have acquired g vested right, having worked ,
as Home Guard froam 10 to 28 years and are entitled to "

regular appointment,

5, We have given our carefyl consideration
to the rival contentionsy The first question that

arises is whether Home Guards can be satd to hold .
Civil posts under the Union, and whether the
Tribunal has any Jurisdiction in the matter, In O,A,
No,1356/9L V.K.Jain Vs, De 1hi Administra‘tion & others
decided on 14.8,92 ;3 Single Bench of the Tribunal

has held that Home Guards being paid out of Union
of India Funds and the duties being assigned to them

being in the public interest and for the welfare of the
publiec in general, they hold a Civil pOst under the

UOI and caome within the Tribunaltsg jurisdiction This
view was refterated in the Tribunal(Division Bench)

judgment. dated 82593 in 0.A.No; 118/92 Gopi Chand Vs &
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var ¢ Recently," th_e_'Del'hi High Court 1n cwp. . . o
No.5396/93 Man Sukh Lal Rawal v, UOLe others, .
decided on é5.4.95 !}a\i@ held that it is C;QT which ' .
is the proper forum for adjudicating on service
grievances of Hcme' Guards employees working

under Delhi Administration,

6. Under the circunstances, the respondentss
objections that the appliéants do not hold '& po»sti -

under YOI , and the Tribunal hsg no Jurisdiction

in this matter, have to be re jected,

7. Section 3 of tle Bombay Home Gyards Act, ‘

1947 relating to the appointment of members,l,ays';""". l

e

down that subject to the approval of the CQnmandan,tv.“.

¥

General, the Commandantﬂmay appoint as 'me‘mbers
of the Home Guards/,such number of persons who are

fit and willing to serve, gas may from time to time 4
be¢ determined by the State Governmeptd Section 63 ‘»’

-re¢lating to .PuniShment of members for neglect of i

duty etcd provides that the Commardant has the
authority to Suspend, reduce_,"“or dismiss or fine
to an amount not exceedin'g'ns.so ‘«:-,~arky member of

\
\

the Home Guards, under his control, if sych membey,

wthout reasonable. cause, on being ca)eq out

under section 4/neglects or refuses to obey sw.‘fch -
order, or to discharge his functions and duties as &
member of Hbme Guards/ or to obey any lawfyl ordey

or direction given to him for the performance of hig
functions)or duties)or is guilty of any bieach of

discipline or misconduct, Section 6B (IA) lays down. . |

that notwithstanding anything contained in the pct,

the Commandant shall have the guthority to.discharge
any member of the Home Guards 3t any time, su}:aject to
such :::onditions as m ay be prescribed, if'ir.z the Opinioﬂhj,

!
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of the Commandant, “the services of any such mdib»ar‘;
are nobrequired, ection68(3) lays down that any

‘member of the Home Guards aggrieved by the order'

of the Commandant,may appeal against such order

\.o the Commandant General and any such megber aggriev"u |
by an order of the Commandant General may appe al again!t

such order to the State Government,!

'8, Section 8 of the Bombay Home Guards Act permit s

the State Government to make rules consistent
with the Act and by Delhi Rdministration 's

Noti: 1cation dated 29,7, 59/\ BOmbay Home Guards Act . i
has been extended to the Union Territory of Delhi,

and the rules calledADelhi Home Guards Rules, 1959

have been framed," Under Rule 8of the said Rules,

the term of office of a member -of the Home Guards .
shall be three years; provided tha‘t his eppointment . g
may &t any time, be terminsted by the Commandant ,__..’f
General/COmmandant, as the case may be, before e)piry H
of the term of office~- | b

‘a) by giving one month's notice,or |

b) without such notice if such member is
. found to be medically unfit}

Rule 9 lays downﬁ« maximum age of a Hame Guazﬁ to be ,'

60 years which may be relaxed in suitable Cases, )
while Rule 10 lays down that no member of the Home
Guards shall be discharged under Sub-section (LA) of
Section 6B unless the Commandant General /Commandant ,
as the case may be, is satisfied that such member _has

committed an act detrimental to the godd order, we Ifar
or discipline of the Home Guards Orgsnisation,

9, The impugned -order states that the same has

been passed in exercise of the powers conferred upm

gy

IIllIlI.IIllIll.l..ll...lllllllIIIIIIIIIIlIlIII-----:::_______——————————




applicmts hed committad any act which ves datrimmtal

- - empowsred ‘to torminate the eppointment of eny Home

12, The Respondents have also not mada any avamnt

LY

B R I Lt Y

Homs Guards Aot, 1947 wa extended to tho Union ¢
Territory of Calhi Homa Gusrds Rules, 1959 dasyed by
D‘\D Notific-ation—d-t. 29, 7 59, It purporta to ba-: ;

an order aimplicitér and has to taka immndiate uffect.

A ' .‘—',..,<
10,, Rs thase nra not titm csses of dismieaal, it ia clear‘

that Section 68 has no applicaticn in this case,

In so far es Section 68{1A) is concemed, mwsa&/mm‘;fw.
. P "Z“'M "

under Rule 10K but thers are no materiala to indicsto R

that the Commandant wa s satisfiad that the

to tha good order mtc, of the Home Guards Orgminatim. o

11, Us then coma to Rule 8 of the Delhi Homa Guﬁn;qa - _.

Rulee, under which the Commandant General/Commandant is

Guard by giving one month's notice or without notice if e

such membar ig found.madically wirit. In the' pméant‘-' V

no matarials on raco:d to indicats uhathu: the applican.'
Lf\:r{(,m : .

unf_it. . ’ ‘ ‘ "", g

in thsir raply,that the aarvicea of the applicants havo

been diapﬂmssd with becsuss thay were found mddical‘l)'_ .l:n.fito

i3, Under the circumstances the impugnad order cannot b

“

susteained, Thia O.A. succsads and is ellowd)to thia IJ
. ]

axtent thet the impugnsd orders ore qusdwod/uiﬁl libsrty :
given to the Respmdmta to pags fresh orders if go advié@d)

in accordmca with low, No Costs,

B

i
: /""’“ ' / /, ‘I

(LAKSHD SUAMINATVER) © {SeRo | oé ;
Pembar (J) - _ Fembar (a) ;

]
|
f

e | :
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CENTRAL  ADMINISTRATIVE TRIBUNAL

'PRINCIPAL BENCH
NEW OELHI,

"RA 251/95 in MA 452/97
02-188/95

B e

New Dalhi this tho Bth dey of July, 1997,

ot e
ACA TN

SR ige, Menber (A)
b DI pRp =P 4 e, BRI T
Hon'bla S.mt.Lakahvég..Suaminaman, Member (J)

Hon*b 16" Shz1'S

L.

A R
1¢ Govt,of NeCeTe Delhi through
Chief Secretary, - .
SyShem Nath Marg,Delhi,

2, Commandant,
Oelhl Home Guards,
CeTol, Complex,Raja Garden,
Rew Delhdi, :

3. Directoi- General,
Homs Guards & Civil Qefence,
CTI Complex,Raja Garden,

New Dalhi,
(By Advocate Shri Jog'Singh )

Vs,

1s  Krishan Kumar S/o Narain Kumar
H, No, C/14,A,T,Mi11,S5tarr Quarters,
Azedpur,Delhi,

2. Ranm Kishore s/o Ban Ram
Shedi Nagar, H.No, 16g,
AZadpur,Dalhd,

3. Ram Kishan s/o Ram Sunder
E=1774,dzhangdirpurd,Delhi

4, Ram Kirpal s/o Ramjivan
C-1406,Jshengirpuri,telhi,

8. Jitender Kumar Sharma s/o
PoUo 31&1‘813, JQJoCamp, "“41'0 3"32'
Samaipur Bedli,Oalhi,

6. Rama Kant s/o Awadh Narain,
33 Camp, N1, D 432,
Samalpur Badli, Dslhi,

7. Goverdhan Parshad s/o
Sghabdin, 15,Mahatama Gandhi Road,
Kswal Perk, New Delhi,

8, Charanjit Singh s/o Kartar Singh
0273, Jahmgirpuri,ne_lhi.

9 Ishuar Singh /o 8%shamber Dayal
K-365,Jshangirpuri, Qelhi,

10, Natrapal s/o Budhi Singh
JeJdeNe AN=88,Indira Vikas Colony,
Opp.Nirankari School,New Celh i,

11, Babu Ram s)o Nanua Ram
G/S%.J&mgiripuri,nelhi.

12, Sharda Pareed s/o Biral Singh
C~1297 ,Jahangrpuri,Osln i,

N

boo Mevisw Applicants

AV
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13, Siys Ram S/o Gulzari Lal 1 57

438, Mukand Pur Villaga,

Dalhd, ves Regpodents

(8y Advocate Shri S.K, GuptaA, Advocate )

... 8RD 'g R_(ORAL)
(Hon'bla ;'Shz.-i s.a.agige,mmec (8)
| We have heerd Shri Jog Singh for thsg Raviw applicants
(uwt of NCT of Delhi and others) and Shri Gupta for the review \
respondents ( applicants in OA 188/95) on RA 251/395 seeking review
of judgment dated 1,6.95 in 04 188/95 wnd on MA 452i/97,:a§king

restoration of the R,Ae which wass dismisged for default,

2, Shri Jog Singh statsd that the .R.A. hsd basn

filed In the back-g rcund_ of review applicgits appfahenﬂcn that cmso;
quent to the impugned judgment dated 1.6,95, tha x:evieu rospondents,
together vith other similarly placed micht seek ngUlarisaLim as
Homa Guardy which he contends is beyond the scheme of the Bombay Home
fuards Acty47 as extended to UT of Dalni, He smphasized that the

Home Guards are voluntearps who are en .aged c;n contract basis for a
period of 3 years at a cne. time, and it was ths objective of the ,
Govt.of NCT of Delhi to cover as many paople as possible undsr the
Holma Guards ‘Scheme, He urged that if on thg stx:ength of the impugnch
juglgm'.\ent dated 1,695, review respondents and othep similarly placsd
scuint regularisation, the aforssaid cbjective would be frustrated,
434TL from the fect that thers ware no s&ncticned posts of Homa

Suards against which such PeTsons could be regularised, In thig

i
connection, he invited cur attention to the 'Han'b’f- Siprems Courpt "

judgment in SLP No, 12465/90 dated 30,7,91 in Rameshyar Dass Sharma & Jra,

VoState of Punijab & Ors,, whamin it has ne;‘;n held that Home Guards
are employed on tha basis of temporary nsed from time to tima , and
€anot ask for regularisation, I

1

T Ye note that thes said judgment in R.D.,Sharmy's case(supra)

was not ,Jl:-lCr"-d before us when we deliue red our imcurned judoment
f rom

dated 1.5, 95 A o art/this, the imougnaed Judgment dated 1.5,35 no where
7

T

L

t
)
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states thst the applicants in that OA (present revisw respondents) and

-3

;other similarly placed would be entitled to ragularisation, It alsc
requires no reiteration th?t the 'ju'c!gment, of the Hon'ble Supfema Court
in R,D. Sarma's case (B'Upge) is binding upon all courts and authorities

under Article 141 of the Constitution,

4, In visw of the above, the spprehension of the ravisu rasporﬂ ants

. : 1
referred to, in paragraph 2 sbove, should stand almyed.

5, In the light of the aforesaid discussions, ths impugnad Judoment

dated 1,6.,95 warrants no intervention, '

6, RA 251 /95 togethar with MA 452/97 stand disposed of accordingly,
e : ce
(smt,Lakshmi Swaminathan) ( SeR. Adigd )
Memoer (J) Menber (A)
sk
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X IN THE HIéH COURT OF DELHI

26" 1999
Date of Decision : May 1999

Man _Sukh Lal Rawal & Others ...Petitioners

‘ ° through Mr.Rishikesh, Adv.
) Versus

Union_of India i Others '..Reépondents‘

through Mr .N,K.Kaul, Adv.
’ for Respondent No.l.
Mr .Rajinder .Pandita,
Adv.. for Respondent
, .Nos.2 and 3.

“ o o This writ ¢ tition under Article 226 of the

|
| Mr.Arvind K. Nigam,
o » - Adv. for Respondent
& . ' No.4.
\k
Coram:
Hon’ble #s. Justice Usha Mehra
RHon'ble Wr. Justice Madan B. Lokur
1. Whether Reporters of local papers may be
allowed to see the judgment? VV' o
' _ ) )
2. To be referred to Reporter or not? ') 5
MADAN B. LOKUR, J. b

Constitution challenges the order’dated 21st March, '
1997 pessed by ‘the Central. AdministratiQe Tribunal,
Principal Bench, New Delhi (herein;fter referfed to as
the Triounal). By the impugned order, the Tribunal
decided seven petitions'b?ing 0.A.Nos,2423/95, 2549)96,

1271/<%, 146/96; 1963/96; 1018/95 and 1578795, 'Before

y -5 TN PAIN T
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4

tiw Tribunal, there_were 77 applicants but before wuv
there are only-25 Petitioﬁers.'

The case made 6u£ by the Pé;itione%s is thaL
vhey were (and in some cases, they are) working as
éembers of the liome Guards. It is stated that they
were appéinted on vafious dates from'197§ onwards and
all of a sudden, they have been: told that their
services are no longer required. No reasons have been

given fur terminating thelr services 'nor has any
1 ) - .
written order been giver to this effect._. |

i At the outset: it is first necessary to

understand who, or what are “Home Guards®. Tho
Govermment of India, Minsstry of Home Affairs' has
printed"a booklet called.'Home"anrds - Compendium of
Instruciions, 1993°. A perusal of Para. 1.1 thereof
shows that the Home Guards Is & vblunpary citizens
organisation vraised for local defence in the Unitéd

" Kingdom during World War-II. The Home ' Guards. was

P
=

raised in India in December, 1946 in Bombay to .assist
the police ;n controlling - civil disturbances Aﬁdﬁ%@
communal riots. This concept of a,voiuntary citizens

' force which was to Ee auxiliary to thélpolice force was .
extended to purposes as diVerse as maintenance ¢f law
and order, for meeting emergencies like floods, fires,
famine:; etc; it. appears ﬁhat the Home Gua;d; is

spread all over Indis end it continues to maintain {ts

| ATTESTED,
NS
Bosealner Judiclsl Depsratal
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voluntory concept and character. The 1ole of t

ho-Homb

is 'wow vevised and the services of a member of

-

Guards

the Home Guards can now beé utilised in a variety, of

other wari, 4

:Any _ person meeting the eligibility
requirementé can be a member of the Home Guards.
central Government Servents ave permiktted to Join the
Home Guards ofgénisation (paya 1.15 on page 9 of the
booklet) and the period spent‘by them on trainingzduty

v would _be treated as special casual leave. .if _ah.

unemployed person undergoes training and volunteers his

N "

services to the Hc.e. Gdards for three yeafs, he' is..
given weightage for employment }n Government serv?ce in
Groﬁp 'c* and 'D’ posts (pars 1.23 on page 14 of the
| ' booklet). - A member of the Home Guards offers to
receive tfaining during peaée time and places his
sarvises ;'at the disposal of the nation during. the
country's hour of need in peace or w;r time. A nucleus

= ‘of paid staff for command a-.d control is, houwever,

L. . _
| ] avthorised at wvarious levels (para 2.1 on page 16 of

i

the booklelt).
The Bombay HomeAGuards Act, 1947 (hereinafter
referred as the Act) was extended té Delhi and sdme of

A . .
its salient features affirms the above -position,

nammely, that the Home Guards is a leuntary

organisation or a voluntary body of persons who are fit

Enwﬁﬁ;d dusitivi Depdrvr s Al |
Eilph Gavitof Dolhl'. L

T e .4
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and willing to serve (éection 3) for the protection of
persons and security of property and the public safety
(Saction 2). A member of the Home Guards ' is given
treining and isg reauired’ L. dischargas any of the
functions and duties assignea Lo him (Section 4) and is
liable 'for punishm;nt for neglecting or refusing ;o
obey orders ;; discharging his functions- and duties as
2 ‘member of the Home Guards (Section 6~B.and “Section
7. | : -

Fhe Delhi Home Guards Rules, 1959 (hereinafter

“ye— N

referred to as the Rules) were notified through 'a
notification dated 2¢ : July, 1959 and 4 ‘perusal
thereof shows that 4 person may be appointed as. a
member of the Home Guards only if he hag attained the
age of twenty years but has not co&pleted the age of
sixty ycurs and has passed at least the fourth primary
examination and is otherwise physxcally fit (Rule 3).

The term of office of a member of the Home Guards is
three .years but this period may be curtailed by gzv1ng

one month S notice or if the member is found to be -
medlcally unfit (Rule 8),

The said Compgndium of Instructions mentions
in Pafé 1.10 '(pqge 7 of the bookiet) that afte}w
compleéion of his tenure. a member of the“Homé' Guards
is o!ggible for ro-unrolment hu£ “ince  some " States

retain these membe -, over a . gy Period, there has been

\

ATT.%ST?:-,D
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an erosion in the voluptary character '6f the
orga;isatiqn\ and it “i§ suggested that unemployed
peréohs shwuld hot be repained as Hdme’GUards over a
long -perib&nhb_as t§ préservg the voluntary. character
of ine orﬁanlﬁétioﬁ. | ‘
In Para 7.1 (e) (pagé 51 of the booklet? it is,

statcd as follows:

“When Home Guards are called-up for
duty and have to be paid, the c¢ost
will be borne by the agency at ‘Wwhose
instance the Home Guards are called
up, The expenditure is not
shareable by the . Centre unless they
2re called up at the instance of the
Centre.” :

1

In other words, it Is not the Home Guards

*organization® which pavs a member < f the Home Guards

- but the user agency which pays the eﬁoluments/honoraria

that is given to each member of the Home Guards,

\
. ‘Consequently, when a member of the Home_Guards perform

duties as a Traffic Policeman (for example) on behalf

I

of the Delhi Police (a very normal occdrfénce which}can
be observed by almost eVeryb&dy in}Delhi)'it Is :the
Delhi Police which has Lo bear the E;nanqlal burden of
using his services. | | |
The upshot of the above discussion is that it

.3 quite clear that;the Home Guards is - a volunﬁeer

organisat on  upd . he intention ig that jits i nbersg
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should serve g tenure of three Years, which pay be
~urtailed .OF  extended, In practise. ?however, it
dFPears - that a member of the Home Guards cdntinuqs as
such ufcf a qonsideEabLe Period of time and.whi;e_#this
is disCouraged,.it<appenrs (at least from the.conténts_.
o the wrie Potition) that this practige {g “followed
more infﬁhe breach than jn its 6bservance. A ;émber of
the Homo:Gdards: even th@ugh he is a volunteer.,, g paid
Tome emo!uments/hono;aria' by the uéqr agency for the
Services rendéred by bim for the benefit of to the user
sgency .

The wurit petition_'was taken up for final
disgosai'on'zoth Hay, 1999 whén learned counselvfor the

Taien  wg, o oard  aiig Juagment reserved,

be Tegularised gag members of the Home Guards, ang
wheth;r their services can  be 'te{mihated without
Following the préchure laid down by Rule g of  tha
Ruleg |

In so fér as the first qu. .tion is conce}ned,
Ltha gehesis. history énd concept of the Home Guards/
clearly ‘Shows that.'it isﬁnot an 'employment‘ 6?'7&
"Eeurce  of employment © | It is ¥ lunteer body whero
Citizens voluntarily offer thejr Services for tho

berofit .f gociety., Thore arn~,no harg ang fast rdlcs

RTIESTED
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for recruztment or the nature of dus ies and functions

Guards. - It 'is also not as if g member of the Home
Guards CdulOL have employment elsewhere A member of
ehe Home Guards can be & .rofessional or a  government,
servant  or g 'pereon carrying  on any trade or
occupation, industria] worker, university student,
etc.; '-it €an be anyone who tan give some spare tjmo

for the Lenefit of the community. 1In fact; of the

applican}; who wWere before the Tribunal, admitted]y

e of then were exployed in the government and some .

in the private sector. This belng the posltlon, “therc¢

The Question of regularisation of 8 member of

Specxal Leeve Petition (Civil) No. 12465/1990., aecided

on ?Oth July, 1991 1n the case of Rameshwar Dass Sharma

& Others versus S?ate of PunJab & Othersg In that
case, the Supreme Codrt cons;dered the question Qhetﬁer
demobijlised army porsonnﬂl can'be legularised In the

Home . Ggardﬁ.- On the baexo of Lhe counter affxdav;t\

that viss-filed in that case, the Supreng Court came to

Lhe conclusion | Lhat the PG"thHUI" Lherexn are not

tel, Oepaquﬁt |
fDdBL‘@,‘.
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entitled to any r.lief of regularisation.l Léarned
counsel for the {c.itioners contended that the case
before the Supreme Court was totally different from the
present - caée' inaémucﬁ as the Supreme Court was
considering tﬁe case of regulérisation of demobilised
army personnel while the Petitioners before this Court
are uﬁémployed civilians. We do nol think that such a
distinction is real or material. The fact remains that.
~the 1issue which was before the Supreme CogrthQas about
reéularisation of* a member of the Home Guérds and the
Supreme Court was of thq view that a member of éhe Home
Cuards ic not entitled to regulariéation.

In this view of the matter, we have no doubt
in our .inds that the Petitioners are noﬁ'entitled - Lo
be regularised 8s membc 5 of the Home Guards. In fact,
such a <concept does not exist excoé; in the  cdSe of
persopnel involved in training, command or Eontrol.

| The second questiun raised by the Petitivners
is witn régérd to their abrupt tefmination. According
to thd Petitioners, their services can be terminated
only in eccordance with the provisibns of-Rule 8 of the
Rules{ that is, by giving them one"month;s notiée or
they can be - discharged-in the event of , their Ebeing

found wmedically unfit. 1In the present case, theﬁe is

no allegation that any of the Petitioners is medically
. , . . . i

unfit. The 'question/is whether they'arewentitled to
.- ...-.-o-""'ua" -‘
_ RV S '-.‘. ':.3 '
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s notice before their services are

Lerminated.

Rule & of the fules reads @s follows:

“B.: Tevw o offica - The term of
office of . 8 member of the Home

Guards shall be three vears.

Providéd that the appointment
of any such member may, at anv time, .
be terminated by the commandant

General or the Commandant, &S the -
caci may be, before the expiry of

the term of;office -

(a) by glving one month’s notice,
or

(b) without such notice, if such
member s found to be medically
unfit to continue as 2 member '
of Home Guards.” : T

e find tvyom & perusal of Lhe Tecord thst uhat

Respondents, No.2 and 3 8re seeking to do is to

terminate the menbership of the petitioners on their
completing the present tenure of three vears. In other

words, Respondents No.2 and 3 are not inclined to

re-enrol | the Petitioners after they have completed |

their existing tenure of three yearsx(even though: it

\

may be the fifth or sixth such tenures. 1t is not as

"
\

f the said Respondents are curtailing the tenurs of

Lthree e2rs. 1¥ the s;id Reshondents'were -cuftaiiingx

Lhe tenurie of the peLitioners then, of course, it would
. -"_MMQ,NM .
AﬂEzS(T/Eb
WV
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‘ have Lo be done nn accor ance with Rule @ 1 the Rules,

’ put that s not the posS lthh in the case pefore US:
‘ The aﬁncalied teymination ;n the case before ys is one
) by efflux of time. . fhere is no reason why Rule €&
shoulﬁ (or ran) be 1nvoked’wheh'the «termination” of

the éérvicés of the Pet:l irjoners 1o v @ yesult of- the

ef flux éf'time. Therefore, ©on this questlon also, Wi

are of thé view that the petitioners have not made oul

O any case ;n their support. .

B \ Wwhat dues, however , disturb us 8 little bit ic
ey feut th.at  many of the petitioners nave been
cerpzritG services &g Nome cuards for geveral years, in
coee T39S for almost about twenty years. 1t doev
appear @ {ittle unfair to them to be suddenly told thal
when their existing tenure comes to an éhd, they will
noct b ce-enroled. iV :__\_.!_t:l}«a___s t.ua1 lon, .".t j“l_l, be
extremely diffiéult for them to look for 2 job in the

) opéﬁ‘market.w o
. RR— . ‘
i Tre saving 7VACeSH however , is that the
Gover:ent  does give weightage to 2 member of the Home
> Guard;i for appoinument to a Group 'c' or & Grdﬁp D’
DO% - ;Qith the Government. Moreove 2T Para 1.23 on page
) 15 of the booklet SavYeE that. respondent Nq.l ha
 equebted state Governments “Lo provide assist;ﬁce Lo
unch\mred Home'Gusrds in ceeking gainful employment on
L completion of iheir teri of ernployment_". We hope
I s e
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" the Respondontis  are, i sware: - of hoth theso

. I :
responblbllltloaf' We t ve also beon linformed by

learned counael fpr Respoqdents Né 2 and‘ﬂ'that in view
i
of the directhna}gIVen bJ the Trlbunal lllome policy is

belng framed to ¢nsura thii thero 18 o p! ek and ohooss

uith rvogard ‘to| the parebna ‘who %ave to #e enroled or
h

ro-onroled a&nd those -w ose 'tenures arl “not to Lo

|l

extendnd, Give the flct that many or,'tho dutico

.performed by the membors of'thﬂ-Homu Guards aro of a

Feruansnt nature and tho fact thut thvra:ia BUch sovere
uncaployment  {n  the country.; We . do, Texpect the

Respondents " to be allve to this sltuaticn and to frame

8 trenaparent and workable policy in thls rogard ) Wo
.
nope that the fasponden{s wlll framé thd policy within
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CEN TRAL am‘INI STRnTI VE TRIB

1 on No51753/97

2,04 No,118/97 11,
3.0 No.1762/97
5.0 NoJf1868/ 97
6.04 No 2402/ 96.
7.0A No.2406/ 97
aoOﬂ NO.ZQQ 74 I‘
9,04 No.505

Nsu Dal his
HON "ALE MR, S¢ R, ANIGE, VICE CHAIAMAN (&),

HON 'BLE MR,VARAJAGOP aL A REDOY VICE CHAI RN (3)
HON '3LE MR, RYK,AaHOOJA, ME1BER(R) '

Y

QA Ko, 1783/97
S .No. Name
' Inde) Singh Tomar Gajraj Singh
. Jai Prakash Sharma Raghu Nath Prassd
3, Sugeshwar Mandal Ramashwar Kandal
4, Hardwari Lal Ishwar Lal
£, Mohan Lal Babu Ram
€. Rajbeer Sharma Kishori Lal Sharma
7. Chandar Pal Singh Sham Lal
E. Amar Nath Satya Narayan
. Basun! Bellabh Purshottam
17, Ram Prasad °rem Prasad

A1l working in Traffic Cirzle Civil Line, Delht

", Sitab Chand vasdev

12. Beg Raj Singh NHsrayan Ram
13, Ram Avtar Gariba Ram
1 Rajendér Singh Jagat Singh

Sahib Singh
Janki Singh
Lallan Pandey
Pusha Ram
Babu Singh

15. Rajbeer Singh

16, Ram Chander

17. Chander Bal Panday
18, Attar Singh '
19. .Shiv Kumar

WAL PRINCIPAL BENCH -
A0/ 0a No.1763/97
‘On No, 18%/97"
12, 04 No,1947/ 97}

97
batad this the 28 day of Ko vanber, 1999,

A1) working in Sadar Bazar Circle P.S. Sadar Bazar,Delhi

20, Rajender Singh Ram Chander Singh

21, Mahendr Singh Bhole Ram

22, Uday Vir Singh Sh. Shri Ram

23, Chinta haran Kashi Psrja Pati
24, Sali Gram Bhagwat i

25, Shobha Ram Ram Jas Ram
A1l working in Roop Naga- Police 3Station,Delhi

26, Ram Niwas Ram Das

27. Rat1 Ram Sharma Chet Ram Sharma
28, Abhay Raj Ram Saran

29, Hadan Singh bungar Singh
30, Prem Chand R.D.Singh

31, Mohan Lal Ganpat Ren

32. Ved Prakash Rishal Singh
A1l working in Maurio Nagar Police Station,Delhi
33, Birendar Singh TejPal
34, Kailash Pandsy Dina Nath Pandey
35, Budh Pal Singh Prahlad Singh
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1a~117 /98
'a~120/98
-126/98
~118/%8

incq 118/ 97
tnogl7 /9%

inoa 186/ 97
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in0A2 & 6/ 56
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fpplicents vho hed been enrolled ws tHowa

Ruards in Govte of HCTof Delhi for the last 18-20
years had spproachsd the Tribunal {n the

aforsmentioned OAs challenging the taminstion
of thelr engagsment by respondents, snd sought

reqularisation, with all onsoquential benefits.

2, Thoss OR3 were heard collactimiy by s

ol vi sion Bench of thg Tribunal, Th:o rdar“dated
12,12, 97 uwhich uas draftsd by ong of tha Hon'ble
Members o'.the Bench snd uhich contained vsrious

di reactions uvas not signed by the other Hon'ble Mesber,

vhe r roceeded t0 recerd his oun seperate opinicn

in the mattsr., Therswon the Hon 'slo Membar vho had

" . H \ »
initially drafted the order, drafted a furthesr orcesr,

{n which he recorded that there was R0 disagreeient
of any kind, =~nd pmcaﬁdad to 3ive cartain furths:

directions, “o-ewver, this furthar order -as also

signed only by the Hon'bls Member who had drafted it,

3 Thersuon respondents filed the marginally

~e

noted YRas seeking revev of tha 2forssaid'order,’

4, Tho sg AAS were he=rd By 3nother Oivislion

Sench in uhlech the Hon'ble Momber who had rec rded
his sspersts opinion uas also & carty. By ordar )
dated 29,1, 99 the Bench hsld thet the 'order"daﬁ\ad
12,12.97 uas not an order in lau and accordlngly neo
reviou wuld llg sgainst {t, The 3ench after noting
ths provisions of Sectlon 26 a7 act hal d that {n the

Pacts and circumstoances, it wou d be acg rop riate that the

mattar wder sdjudication to placed before Hon'ble

e
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vhare cltizens wlunta rily

Shal men for referring tho matter to 8 third member
Full Bench s msy be deonod

‘ordgsr! dlted 12, 12.9?

or for oon stituting s

eppropriate o acoordingly the

el

{n 0q No. 1753/93 and othar connsctod Oas was

placed before Hon 'ble Chalran for nocsssary ordors -:'1:4 q

under Section 25 AT act, ‘;?'i
ERAP j

S. 4ccordingly on ths orders of Hon'blae - g

Chaiman this Full Bench ves constitutsd to adjudicato-

‘ha'm=tter.

6. In this wnneﬁtinn, ve haw heard &/shri
Rishikssh, J.CsMadan and U.Sriwmstaws for tho
applicants in these Oas and shri Jog Singh s&nd

shri R=jenZra Pangita for resondents.

7. at -the outset it is importsnt to mention
that the r3liesfs claimec By applicants in thesg 0as
cf ths 2alhd High

in C¥ No. 4286/ 97

are/no ‘longer Res Integra in vieu
Q:urt':; crder dated 25,5, 99
Menskh Leal Rewal & COrs, V3, (C] & Crs, challenging the
CaT P3 orger deted 21,3, 97 in G Nc.1018/95 and

connected Oas, vhareln thn wpplicants in those Oas

hag also cdalmod similar reliefs -= claimed in the

oresent Cas,.

8, In its sforesalz orcer dated 26,5, 5% the Dalhi
High Court held 'th-at' tha scrlicants in thoso OAs vere
not entitled to be regul~rised as tome Gua rds,

becauss the gengsi{s, history =nd conzmt of the lome
Guards clearly shoued that {t uas not an ‘employment ! 'or |
a 'scurce of enployment’, bﬁt vas 8 \nlmtsar-‘body

cfferad thgir s2rvices for

the benefit of scciety, Hence {n reg<rd to tbme Cuards,
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ths concept of regulariution itsmlf’ d!.d not exist

pxcept in the cres of personnal in wlwd in treining,
The Dslhf High Dui sleo hald
od thelr

command or contmol,

that such of those Hoee Gue rds uho ha_d_cfx@’gl

ex{sting tsnure of three yesrs aq provided in Rdw B

Dalhi. Home Guard Rul ¢s had not bow =shlo to Gake out

my case in thalr swport, sven if it uas the FIfth

or sixth s-ﬁch tsnurs, Mugvar, it noted that many
of those spplicants had rendered services ss toas

Guards for seweral years, in soma casges fOr eg @many s

Palt it wuldbe infair to thauw to bs

Pysary, and it

told that vhen their existing tenurs caey to

an ond they wuld no longer be ahpollod, bscsuss in

suddenly

such 8 situstion, it wvould be extrmiely cifficult for ‘

theu to look for a Job in tho open moskat, Tho juggeent |

T%,C0 rds that the @urt uas informed by ths lsamaed

=Jdizel Por -'ie:oondmts No., and 3 chat in vegy of

tha diractions gi{ vern by tha Tribunal scmg policy vses

being framsd to onsure that thare was no pidk ang

clcose with regard to the pe-sons uho had to be mmlledr

or rg=snolled and tho se u\csu ‘tenure Jas not tc hag

extended, 3iven tha Pact that many o7 thas dutles

peformed by Home Guards usro of a2 pamanmt naturs,

and the Pact that therg was such ssvers uwiencloyament
in the owtry, hope uas exprsszed that respondeonts

wudbe sliva to this situation, and frese a Sranaparmt -f

and vokble polioy in this regard uithin six months,

9 It is in this backgwound that the submissions
urds Dy leamad wuwisel on eithsr side require to ba
ccnsd 9> rad,

10, 3oth shri Rishlkss- an< shrl Magan heve urged

th:t raspondents shoul d be diracted to fomuata the

v
v

t~gmg forthulth snd have nninted ~:*
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period. wmﬁwmw.ﬁil—,% They heve. mhmm.
that the- porwm&;cn of the Schere shodl d be-such that

—

it {3 based won swlodty, and have praywd thst till

e

o the uétmq.’_w'j‘.'_lj_samht outy. rewvndv'h%m'f'@ﬂ ’m

KAy as . e

hss contendsd ttg'at sven during the prepu_ﬁr’t!.on of the

n

di rectod to @aintsin ‘the .staus quos :$hri; vestaw T

schema , thoss enrolled a3 Home Guards sre baeing ;

disengaged & d rswmondents must be directed to stop

s .‘ ;
]
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this, | {', : “_;'..l
. . -y & -:':!..:\
11, ' On behalf of resondets, shri'ddg Stngh “IEZy

and Shyd Pandlte have questioned the jurisdiction
i of the CAT to entortoin these spplicationsipn:behalr
po= of tome GuardS, end have cited various rii_lingn ip EZ

tHis wnnoction. In so fapr 3s the Powmtlation of ths -k

scheme {s mncemed, whiles 5hri Pandita sppearad to
suvygest that the Schema 'or snrcllment of Home Guards vas
smb9oddad in theralevan: Manual and (nstructions itss.f.

Shri Jog sSingh weon ins:ruction from his clisnts, some

of whom were cressit in Qurt invitsd strontion to [

rescon dgnts!' OM datad 10,9, 99, a —py of wvhich {5 taken
on record but -t the nsamg time a.soc stated that the

Scheme was still wager presrazicr, 1
. y
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12, In 50 far as the sumlasions of leamed o wsesl s

p= for the applicints iy orcemsd, tha B/lhi High Courtle -
im ~ - I l EL -

-

-

v e {n the light of i{ts contents {t wuWwd not be aopmpriatw
.mn'ucn Judicisl )
A mnufyy WMSWW
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i, _,;Ir.‘w,'bm“'at this staje to define the parametsrywithin vhich the F

“rh New Dalhe

judment dated 26,5,99 is clear ang wecific,and B
‘.:zg
For this Tribunal to issue any dlrection to rospondents g

szheme shoul d be fomuated or {ndead to {3sue any
lrectlons 411 {t s brught out, Furthemors no \
direactlon can be {ssusd ir rejard to those wo sre not

aprlicants {n the Emsm‘t Cas.
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1% as regerds the subzissions of loamod

the question vhether the
to entartalin gpi{ﬁntio
uas not @ Lm}-ua °—“;"m°h@* i

from rome Gusrds OF not, bt
‘tho o A

counssl for respon dent s,

Tribunal heas juriadiction.

the re vas 3ny giffersncoe ot’ op inlon befuam
ho had 1nitially heatd the OAB.
ts ordsT gated 26, 5099 :l"'"" .

judsdicthm

ton ‘bl ¢ Menbors U
The Dalhi High Cpurt also in i
has nowha re hold that the ‘&'ibmal has no.

to entartain those O&s. Honce we oo not pmposa to

gc intc thls question vhasther the Tribunal hse

jurisdic‘ion or not uhlils dl sposing of thls Hfﬂrﬁﬂcu.

i
as regards tha Schems, suPPice Lt to s8y thet - '::’:;;:a‘ﬁ i

e,

rescondents! OM qutad 109 9 cenrot be con&truod bﬂ ;:L
e

be 2he cechune ccnisncl=led in the nsl hi High ourt'’s -

jU’j?ﬂmt datEd 26.50 99'
14 In conclusion these Oas «rs disposed of

i{n temms of tha Jelht High Turt's judgment datod

26,5,9¢ in Minsukh Lal Raualls caze’ (swpra) « No
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QA 410/2000 )
MA 534/2000

03.03.2000. ) ' -

Present : Applicants in person. .

Issue notice to respondents returnable on 15.3.2000.

Issue Dasti.

Pending further orders, there will be an ad interim

order, i.e., the impugned orders dated 21.2.2000 and

T 25.2.2000 are stayed.

MA 534/2000 for iJjeoining in a single application is 3 '

granted.

o e B ey o

( Ashok Agéfwal )
Chairman

AN

( V. K. Majotra )

Member (A)
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-;_,Iééﬁe notices to respondents returnable

Pending further orders, there will be an ad-

interim order in terms of prayer clause 9(a), namely,

\ the operation of the impugned orders issued on '
25.2.2000, and 8.11.1999 in case of applicant. No.7, 0§ <.
staved.
- - e N ) i
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Bench

0.4. 488/2088

with

o.A.193/2®®0;
0.A. 410/2800

and
O.A. 433/2060

Kew Delhi this the 12¢th day - 20600

Bon'ble S=t. Lokzhri Sweminathan,

0.4, 488/2000

1. Arvind Eumar,
g/o Shri. Kishan pel Singhb,
R/o 226, Sultanpur, Mehrauli,
New Delihi-3%.

e > ‘gajinder Singh.
S/o Shri Ler=2n Singh,
D-183, Eusumpurl Pzhari,
- Basant Viher, New® Delbhi-57.

3. Jeiram Share2,
S/o Shri Rem Bilas Sharma,
R/o 124/9, Kishen Garh,
Basant Kunj}, Nes Delbi-78.

4., Roshzan Ali,
S/o shri ¥ati ohd.
R/o 184/380, ¥ard Ko. 1,
gehrauli, Rew Delhi-30.

(By Advocate Shri U. Qrivastava)
Versus
Govt. af NCT,VDelhi. through

-~ {. ~ The Chiet? Secretary,
Govt. of RCT, Delhi,
5, Sham Hath Ydarg,
New Delhi.

2. The Commandant Genersl,
HBowe Guards & Civil Defence,
0TI Building, Rs ja Garden,
New Delhi.

3. The Commsandant,
ety Wnae Guards, CTI Buildi
Ra ja Garden, Hew Delhi.

~...,_l_x__'_\(\By Advocate Shri gajinder Pandite)

“0¥,193/2000

w.Brish Bhan Ram,

QFJSIO 3nri Sukhnandsn Ram,
“={Bunad Ho.5413),

‘:‘wh /R/0 §/46, Mangolpuri,

blew

Applic&nts.

AN

ngs,
.. Respondents.
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Jagbir Singh,

g/o0 Suri Bhagwan singh,
(Sanad NO. 5438),

R/o 337, ﬁangolpuri Kalan,
New Delhi.

Bal Fishan,

S/o Shri Chandrs Bhan,
(Sanend No. 5465),

R/o Vill & PO - Mundaksa,
Hew De lhi.

Ram Ershan,
Sanad NoO. 5381,
R/o 1167, Mangolpuri.

(By pdvocete Shri U. Srivastava)

Govt.

1.

Vefsus
of %71, Delhi, through

The Cnief Secretary,
5, Shaw Kath H=2TEg,
New pelhi.

The Commandant General,
Bome Guards & civil DefencCe,
CT1 Building. Eaja Garden,

¥es Delhl.

(By

The Commnndant. -
Delhi BHome Guards, CTl Buildings.

Rajs garden, Kew Delhi. .

sdvocate Shri Bajinder Pardits)

Q.g.416(26§@

1.

Bhudayal Singh.

/0 ghri Jodb Raj Singh,
{ganad No. 6878),

R/o B.No. 147, B/S g ishangarhb.

Mehrauli, Delhi-30.

Rajpal Singh,
S/o Shri Puran Singh,
R/o B.No. 147 C/9, Kishangarb.

Mehrauli, Delhi-30.

Babu Singh,
S/o Shri Jodh Raj,
R/o H.No. 147, B/S Kishan Garh,

Mehrauli, Delbi—30.

Eishan Prasad Bhatis,

$/o Shri Tejunal Bhatisa,

R/o C-22, Type-Y,

Safdar jung Staff Quarters,

test a1dwal nagaf, n=v r.! 3.

R

s e AV

. Bespondents.

. Bespondents.




5. Swt. Sheela Virk, ,
¥/o0 Shri Rajinder Singh,
R/0 A-©4/129, Sultanpuri,
Delhi. :

b. Digambar Singh,
S/o Shri Raghubir Singh,
R/o H.No. 68/4, Mehrauli,
New Delhi-38.

7. Kamia Prasad, :
S/o Shri Ram Sureman,
R/0 Quarter ho. 33, Eishan Garh
Goshal A,
Mehrsuli, Delhi-30.

8. Nand lal,
S/o Shri Bulaki Ram,
R/o0 B.Ko. 188/E, Kishan Garh,
Ward Ko. 9,
New Delhi-38.

9. Ram Bahadur,
S/o0 Shri Ram Susmer,
R/o Kishar Garh Gavshals,
Qtr Ko. 53, Meharauli,
Kew Delhi-386.

10. Sunder Singh,
S/o Shri Cneta Ham,

R/o H.No. 114/5, Bis Sulriya Harijan

Colony, Vill - Keb Sarai,
New Delhi-68. '

11, Ram Gulam,
.S/o Shri ¥akched Ram,
R/o Qr. Ko. 8/4, Krishan Vihar,
Sultanpuri, '
Delhi-83.

12. Udaybir Singh,
S/o Shri Bhikar Singh,
R/o T/8, ¥ard ko.b,
Hehrauli,
New Delhi-39.

-(By Advocate Shri U. Srivastava)

Versus
Govt. of NKCT, Delhi, through
1. The Chief Secretary,

5, Sham Kath Marg,
New Delhi.

2. The Commandant General, .
. Home Guards & Civil Defence,
CTI Building, Reja Garden,
New Delh; -

Applicants.
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Fgf The Commandant, o }é:;
Delhi Home Guards, CT1l Buildings,
Raja Gurden, Hew Delhi. ' ... Respondents.

(py Advocate Shri Ra jinder Paadits)

0.A.433/2688

1. Tilak Raj,
S/o Shri Eharte Lal,
R/0 A-5A/68, Jenakpuri, :
New Delhi. i

2. Suresh Eumar, ,
S/o Shri Tek Chand, !
R/o0 A/179. Bastal Road,
Uttam KNagsar,
New Delhi.

3. Sanjay Kumar, |
S/o Shri Karter Singh, - |
R/o 178C Ward No. 2,
Mehrauli, New Delhi.

4. Ved Parkash, : |
S/o Shri Parkash Chand, . . |
R/c B/259, Sultanpuri,
Delhi. ... Applicants.

(By Advocate Shri U. Srivastava)
Versus
Govt. of NCT, Delhi, through
S The Chief Secretary,
5, Sham Nath Marg,
Kew Delhi.
2. The Commandant General,

Home Guards & Civil Defence,
CT1 Building, Ra ja Garden,

New Delhi.
-
3. The Commandant, :
Delhi Howe Guards, CT] Buildings,

Raja Garden, Hew Delhi. ... Respondents.

(By Advocate Shri Rajinder Pandify)

ORDER

- Ropn'ble Smt. Lakemi_ﬁmmm_ﬁﬁmﬂ*

Learned counsel for the parties have subﬁitted that
the relevant facts and @ssues raised in the aforesaid four

applications are ¢he same and, therefore, they may ba deaft

(A
W
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with together. At the request of learped counsel for the
applicents, the facts in 0.L.188/2000 were referred to

during the coﬁrse of arguments in the aforesaid cases.

2. The espplicants in 0.A.408/20608% are aggrieved by
the orders issued by the respondents dated 25.2.200¢0
discharging thew from their services with effect Irbm the
next dste, that is 26.2.2080 under Bule 8 of the.Delhi Home
Guards Rules, 1959 (hereinafter referred to as 'the 1959
Rules’). He has submitted that all the applicants in this
case ag well as the other three cases had been recruited as
mepbers of the Home Guards under Rule 3 of the 1959 Rules
and had'qompleted tﬁe initial period of three years. They
were working &s Home Guards. tﬁereafter for ‘subsequent
periods beyond 3 years; as extended by tﬁe regpondents.
One of the main contentions taken by éhri U. Srivastava,
learned counsel was that‘the applicants were discharged
within the extended tenure period of three years which was
upto 5.11.208! and beyond. His contenfion is‘ that the
respondents could not, therefore, hﬁve discharged the
applic#nts in the manner they have done without issu%ng B
month's? notice and complyihg with the provisions of Rule 8
of the 1959 Bules. He has relied on the Tribunal's 1order
dated 1.6.1995 in Krishan Kumar & Ors. Vs. det.f of NCT
Delhi & Ors. (0OA 188/95). Learned counsel has also
submitted ihat the respondenté had given an undértaking in
similar matters which came before the Delhiiﬂigh Court that
they would prepare a Scheme for enroléent and discharge of
the meabere of the ﬁbme Guards in Delhi, which tbéy have

nqt done before the impugned orders have been passed.
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According ‘o hiws, the termination of the spplicants could

only  be done by the respondents in teras of the Scheme

which they had‘to prepare and not in BR srbitrary manner,

as they have done without &ny proper reason.

3. 1 bave seen the reply filed by the respondents

and heard Shri Ra jinder Pandita, learned counsel. He has

gubmitted "that the 1ssues raised in this case . have been

considered in & number of earlier judgements .of the
Tribunal. He bas relied on the judgement of the Delhi High
court in Man Sukh lgl Rewsl & Ors. Vs. Union of Indiz &
Ors. (CWP No.4286/97) dzted 26.5.1999 and the Fu11 Bench
order of the Tribunal in 1.S. Tomar & Ors. Vs, Govt. of
RBCT & Ors. (0.A71753/97 with connected ceses), decided on
25.11.1999 (Annexures *s-7 and A-8'). He has gubmitted
that the applicants have no right for fegularisation, as
they belong to 2 Voluntary Organisstion i.e. the Bome
Guards. According to bim, the competent authority has
exercised 1its powers undef the Bome Guards Act, 1965. as
extendeg to the UT of Delhi and the relevant 1959 Rules and
there és pothing wrong with the tereination orders yhioh
have b;en inpggned in these caseﬁ. Be has-also subﬁitted

that the applications are barred under Sections 19,29 and

\

21 of the Adminiétrative Tribunals Act, 1985. Besides, he

has submitted that as the Home Guerds is a Voluntary
Organisatioﬂ. the reapondenté can put off the volunteers at
any dt;me if their assistance is not required. Be has,
therefore, prayed that the aforesaid-&pplications pay be

dismissed. He has submitted a copy of the Scheme dated

18.4,208068, copy placed on record.

VVC\%
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4. I have seen the rejoinder filed by the
epplicants. The =ain grievance of Shri U. Srivastava,

learned. counsel, is that the respondents ought to follow
their undertaking given before the Delhi High Court &t the
time of disp;sal of C¥P No. 4286/97, decided on 26.5.1999
to freme 8 Scheme to ensure that there waé no pick &nd

choose method with regard to the discharge of the persons

wvho have been enrolled‘or re-enrolled as Homwe Guards. He .

‘hes submitted that in the case of the app;icants. they

still have balance period after their latest enrolment of
three years &8 Eoée Guards and the respondents could not,
therefore, terminate their services without proper reasons
in &n arbitrary manper and thereafter engage other persons
in their place. He bhas also subﬁitted that many of the
epplicants - have been working &s Home Gusrds for geveral
vears and are pot otherwise gainfully_ewployed.

5. 1 have carefully considered the pleadings &and
the submissions made by the learned counsel for the

Al

parties.

{
)

C 6, In Mangukh lal Rawal’'s case (supra), the Delhi
Figh Court has voiced its concern for the applicants taking
into naccount the facts of those cases. They have noted as

follows:

"...many of the petitioners have been rendering
services &s Home Guards for several years, in some
cases for aleost about twenty. years. It does
appear & littie unfair to them to be suddenly told
that when their existing tenure comes to an end,
they will not be re-enrolled. In such a situation,
it will be extremely difficult for them to look for
& job in the open warket™,

et
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The Bigh Court bas turther observed that the
Government does give veightage to a member of the Howme
Guards for appointéent to a Group 'C' or a Group 'D’ post
with thee and to provide some aBsistance to unemployed Home
Guards .in seeking gainful employment on the completion of
fheir term of employwent. They had noted that some policy
is to be framed to ensure that there is no pick and choose‘
with regard to the persons who have to be enrolled and
re-enrolled and those whose tenures are not.to be extended.
1t was further stated by the High Court that they do expect
the respondents to be elive to this aituation>and to “frame
8 transﬁarent and workable policy ™ in this regard, within a
period of six months. It is this policy that the learned
counéel for the applicant has subaitted the respondents
heve not framed.before passigg the impugned termination

orders dated 25.2.2006 in O.A. 408/2009.

7. At the time of heariné Shri joinder Pandita,
learned counsel had given a copy of the policy éuidelibes
framed by the respondents dealing witﬁ the
enrolmenf/re-enrolment and dischﬁrge of Home Guards in

Delhi which he states has been framed in pursuance of ' the

directions of 'the' Delhi High Court which is dated

- 18.4.2008. - It is not the case of the respondents’ tﬁat

after discharging the applicénts in the present cases, the
respondents have pot enrolled or re-enrolled, as the ocase
may be, other persons as Home Guards. ThefDelhi.High'Court
in Mansukh Lal Rawal's case (supra) bhas itself noted that

'many of the duties performed by the members of the Bome

Guards are of a permanent nature and the fact that there is

A}
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-guch severe unenployment in the country should zlso be kept

in view by the respondents.

8. As notéd by the Full Bench of tke Tribunal in
1.S. TYomar's csse (supra), the judgement of the Delhi High
Court in Han Sukh Lal Bawal’s case (supre) is clear and
gpecific. The issue of jurisdiction which has &gain been
raised by the 1e§rned counsel for the respondénta under
Sections 19,20 and 21 of the Administrative Tribunals Act,
1985, .is rejected in the light of thieg decision. In the
Full ﬁencﬁ order dated 25.11.1999, it has been noted thzt
the Scheme submitted by the respondents vide O.H. dated
18.931999 cannot be construed to be the Sche&e contémplated
in the Delbhi High Court's judgement dated 26.5.1999. The
Tribungl further stated in the conclusions that the O.is

are disposed of in terms of the Delhi High Court's

judgement in Hen Sukh lal Rawal's case (supra).

9. The applicants in 0.;. 408/20060 have submitted
that they have rendered service as mewbers of the Boas
Guards ‘for a number  of years froe 1989. They - have
submitte& that &against certain earlier discharge orders
they bad filed O.As before the Tribunal which had resulted
in their being reinstated as members of thé Homne Gua;da
Shri U. Srivastava, learned counsel has éontended that the
impugned orders bave been issued by the reapondenfa against
the eppliocants while they still bad balance period of th
tenure which was upto 14.6.20821 in the cese of applican
Hos.1l and 3, upto 5.11.2801 in the case of appficant No. -~

and 2.2.26001 in the case of applicant No. 4. No reasv..

L
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have been given by the respondents as to why the applicants'
have been picked up and discharged aé wembers of the Home
Gusrds with immediate effect. It is also relevant to mote
that it is not the casé of the respondents that they do not
need any'moré Bowme Guards, but as contended by the lenfned :
counsel for the respondents‘tbat after diacharging the
epplicente in the &aforesaid cases, others. are being
enrolled us Home Guards, as it is a Volungary Qrganisation.
¥hile that may be so, the respondents cannot &lso ﬁct &S &D

arbitrary wmanner especially after taking action to extend

-the tenure of the applicants. From the facts =mentioned

above, it is clear that there are no discernible reasons as
te why tﬁe respondents haQe dibcharged the applicants
during the exteﬁded period of .. - of three years which.
are to expire by efflux of time in the §ears 2681-2862. In
the facts and ciroumsiances of the case, the action of the
respondents cannot be held to be reasonable or that ° they
have [followed A tranaparentvor workable policy with regard

to the discharge of the applicants, or enrolment or

re-enro;ment of the concerned persons as Home Guards. -

{
¢

19. In the policy guidelines laid down b&'\the
respondents dated 18.4.2000, they have stated, inter alia,
that in the case of volunteers who have served the
Organisation for wore than three years and upto a‘pefiod of
fifteen years and wmore, it has been decided to give one
last opportunity to the disqharged Home Guard Volunteers to
seck ‘appointment as Home Guard Volunteers for énother term
of three. years, One of the wsin contentions of the

applicants in the present 0.A¢ is that their gervioces as

bu_
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\ Bome Guards have been terminated before completion of the

extended term of three years tepure and that too without

any reason in an arbitrary manner. The policy guidelines

} do ot sappear to lay down &ny transparent and workable
| 'policy in the matter of discharge of Bome Guards like the
applicants in the aforesajd ceses. In this view of the

| matter, the pction of the respondents in terninating the
services of the applicants whose tenure on re;engagement

T  has pot expired .aﬁd that too not on any grounds ef
‘miébetaviour orindiscipline cennot, therefore, be upheld.

l The termination orders have also been issued without

complfing with the principlés of natural justice or giving

a &how cause notice to the epplicants &8s to why the:r

l services are being terminated suddenly énd ipmediately.

11. In the result, for the reasons given above,
the aforesaid four applications gucceed and are allowed.

The iwmpugned termination orders passed by the respondents

P
" .»-»;-‘,...._—..:‘:"

L A e &’
Pcady TN o
.V~:* épﬁﬁppfxraq,a back in service immediately as Home Guards for

éhe rema}nxng part of the unexpired tenure for which ' they
'a ‘e

N L '"., .ﬂ

“"‘actnon may be teken by the respondente in accordance vith
the( relevant rules, decisions of ocourts, policy guidelines
and instructions. No order as to costs.

12. Let a ocopy of this order be plaéed in O.A.
\ 19372000i0h,  410/2090 and 0.1.433/2600.
s ... x\ ‘

%?ﬁ'hlsg

L1 4
atated.. PY TR
BN I

'S% e g i)

. vomt. Lakshml Swaminathan)
deamber (J)

!

‘7— ‘:'lxj'i

(rl] ”

i £ 2

e Kmm“"wﬁg\\,dashed and .set aside. The respondents gshall take the

SO had been re-engaged as Home Guards. Thereafter, ‘Iu}tber'
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{(Througn c01n3e1 U Srivastav) ~
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BEFORE THE CENTRAL ADMINLSTRA m_yz/ RIBUNAL
IR _ (PRINCIPAL BINCH)
NEW DELHI.

O.2.No,1754 of 2000,
WILTH

MeA N0, 2129 of 2060,

IN THE MATTER Or'

h,dagbhir Siﬁgn & Otnero

anoaah
sh.,U.Srivastava, Advocate sesesApplicants

VERSUS

4

Govt, of WCT of Delhi & Others
Through :
Sh&Rajind@r Pandita, Advocate ,...Respondents

Sl.No, PARTICULARS \ FAGE NCg,
Reply on behlaf of the
Respondents to th ,fif)

capplication filed by

the applicants,

Memo of Appearance, lé '
SR oy te prpappeiivdii it sy
LET RIS C A (P T e e e e
&t arfaer faar
TELA T A FILED BY,

25 07 L,

o o, ) Oz/bb 9

swefresiyf Dy, Kegistrar ' (R*“‘JI*TD 'R PALDL 12)
BB GOV, ADVOCATE
R ROOMs: nmyw DELHI,
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BNTRAL ABMINISTRATIVE TRIBUNAL
) IPAHL BREHCH )
NEW DELMI,
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C.h.100.1754 of 2000,
WL CH

MollN0, 2129 of 2000,

I THE MATTER OFg

. Sh,Jagbir Singh & Others

Through :
Sh,U, Srivastava, Advocate s« Applicants
{ | VERSUS

Through
Sh.Rajinder Pandit

IS
:?;_‘
o h
<
(@
0
o)}
.
@

e v s eeiespondents

REPLY ON EEHALF OF THE
RESPONDENTS TO THE APPLICATION
CFILLED BY THE APPLICANTS,

MOST RESPECITULLY SHOWETH:

1. Without setting out detailed brief facts
and detailed parawise reply the answering respondents
/’ ' - craves the leave of this Hon'ble Tribunal to allow
to raise the following preliminary objections,
i) That the instant application is an abuse of
process of court of law and is not warranted

by the provisions under which it has been

sought,

-
I
S

That the instant application is liable o be
dismissed due to non-joinder of necessary

. 2
Con.tdo L)
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52(b) oi the Govt. of National Capital
Territory Act, 1992 the. Govi, of India is

thie necessary party to the application.

iid) That the instant application is barred by

Party tc the application, as per section
| Section 19,20,21 of the administrative
i

Tribunal Act, 1985 and is ligble to be

‘{ dismissed with cocsts in favour of the answer-
ing respondents,
iv) - That the M.a. for joining together filed

by the applicants is alsc liable to be
dismissed as is not as per the Rule 4(5) (a)

of Centrgl Administrative Rules 1987,

V) That this Hon'ble Tribunal has got no juris-
dicticn to entertain the present application
is as much as there is no relationship

" between the applicants and the Respondents,
The applicants are the 'VOLUNTERRS! who are
called on at the time of eﬁergencﬁ to assist

A the law and order enforéing agencies and is
paid subsistance allowances and parade
allowances for the period they.perform the
pafade and training, The said payments is
made out of contigency fund, There are no
service conditions and the apolicants were
self employed at the time of enrolmeﬁte They

have been attending to call duties as

Ccntdu L2 R N
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vi)

‘to pass the following order-

'YOLUNTEERS', It is relevant to add that

Home Guards ié a Voluﬁtary Organisation with
motto of ‘'NISHKAM SEWA'. No statutory

rights and obligation either on the respondents
or the applicants regarding their servicez

conditicn. The respondents canput the

volunteers off at any time if their assistance

is not reguired,

That some of the Home Guards Volunteers work-

ingwith Chandigarh aAdministration with a

grievance that they had been working as
Home Cuards for over a decate and their

service was terminated by verbal order,

Some of the Home Cuards Volunteers filed

an application before the Cehtral Administra-
time lerunal Chandigaxrh Bench vide O,A.No,
1013/CH/88, dated 31.1.1995 which was
rejected by the bhgnd¢garh encn. The Home
Guards Volunteers filed an S8.L.P. in the
Hon'ble Supreme Court of India and the

Hon'ble Supreme Court of India was pleased

"The petition for special leave is
diémisseds The representation must
be made to the Government and not
tc the Court.,®
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vii) That the Character/Status of Home CGuards
can be well amagane from the fact that even
the Government Servanﬁs_are enrolled as
vVolunteers tb assist the law and order
enfo?cing agencies Which that this is only
a Voluntery Orgahisation° The dépddyment
of Hoﬁe Guérds is'done<on the basis.of
sultability ahd rotation, operation required

and alsc on administrative reasons.,

viii) That thnis instant.application is liabkle to
| be dismissed as there are se;ies of judge~
ment/braers of £he Central Administrative
Tribunal, New Deiﬁi and sO many judgémenﬁs

©f the Hon'ble High Court of Delhi.
Howevef, without;prejudiée to the ?reliminary
objections the détailed briefhfacts and détailed‘v
parawise reply to ﬁhis applicaﬁion filed by the

-applicants is as follows:-

ERTEF FACTS:

1, That as per the Home Guards Act and Rules,

Director General Home Guards and Director Civil

Defence, Govt, of NCT of Delhi is authorised under

whom the Organisation of Home Guards function, The
same authority is competent‘for their command and
control including enwolment, discharge, call-out

training, placement of duties and discipline,

COntd. cesw




/

Ly

26 That this.is the admitted éosition that Home
Guards is Voluntary Citizen Organisation fo: local
defence was raised in the United Kingdom during world
war-iI. In India, initially, Home Guards were raided
in December, 1946 to assist local bodies and police
voluntary in character and this concept has been kept
in view throughou;-this organisational setup, As per
the O.M,No.18/111/664CR, dated 31,12,1966, the age
group for initial recruitment/enrolment to the Home
Guards should be 18«50 years with relaxation in favour
of those specially‘qualified to act as Instructor/ '
Leaders and specialised personnal., That &idelo.h&
H0.1/16/67-CD, dated 20.11.67 and O.M,No,III/14011/3/93~
DGCD(EG), dated 16;12,93 the Home Guards Organisation
should broad based free from'political applications

as reguisited from amonggst all classes of people and
from all walks of life, 1In facts ﬁome Guards Grganisa~
tion intend to trained and enroll mcre and more people
after three years, Govt., Servants, Advocates, Doctors
and Engineers are also recrulted/enrolled in Home
Guards, as the Govt, Service is no bar in terms of
Home Guards Act and Rules, As the policy laid down
by the Govt, of India as Har as possible unemploved
persons»should not be retained as Home Guards over a
long period as to preserve the Voluntary character

of the Crganisation, That the present applicants were

pravided the membership of the Voluntary Organisation
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.as per the formate,

Je Thue, the Home Guards Oranisation is Voluntary
in character in which all the persons are Volunteers
excepting a nucleus of paid staff for the purpose of
commmand and control, The Volunteers offer themselves
to receivé training dueing the peace oif time and
place their eerCDS at the QWSpO allof the Nation
duriné the coun:r;fs hours or need in peacec or

war time or emblgency they also act as watch and ward,

The Volunteers are enrcolled under the Home Guards

¥,

aCt d Rules wibh the motto of 'IWLSHIKAM SEwA? having

no statutory onllgation on the respondents regarding

)

their service condition, There is no relationship

of Master and Servant as recognished by the Labour

and Servicg Department, The Volunteers can ke called
at the time of emergency to assist &aw and order enfor-
cing agencies and they are paid honorarium for the
period they perfprm their duties within the funds

of the user department. Most of the Home Guards
volunteers are in private service or enployed with

the Govt, There is no restriction on +he Home Guards

including the applicants in respect of private

(D

service, Govt. has issued various instructions/
memorandum from time o time in respect of enrolment
of Home Guards, copies of which have already been

submitted to this Hon'ble Tribunal the course of
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arguments, As per O.M,No,18/50/65-CD, dated 22.3.66
and No,1.1.69-2CD(i3), dated 17.2.69, the Home Guards
Organisation is basically Voluntary in character and

1

this concept has been kept in view throughout the

setup. As per OLM. No,18/III/65-CD, dated 31.12.66

the age group for initial recruitment tc the Home.
£

GQuards should be 18-50 years with relaxation in favour

Instructor/

‘_J
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of the those specially gua

Leaders and specialised personnal,

4; As per the 0.M,No,VI-31011/1/81-BGEB(HG), dated
29.9.1993, the VIIEh Biennial Conference of Home
Guardé and Civil Defence held in Wew Delhi inrn HNovember,
1980 had recommended that enemployed Home Guards and
Civil Defence Volunteers after rendering National
Service for few years should be gigwen scme weightage
for employment in Govt, Service as an incentive;

In pursuance of the decision, Department of Personnal
and Administrative Reforms and Departments had issued
detailed instructions to Central Ministries and
Departments on the question of giving preference to -
Home Guards and Civil Defence Volunteers having three
years service and requisite training in these posts

in Group-C & D where such experience would a added
advantage for efficient performense of duties vide
letter dated 5.11.,93, State Governments were requested
to consider issueing similar instructions in the matter

and _the copies of the instruction issued may be
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forwarded to the Ministry of Home Affairs, Ministry
of Home‘kffairs also requestad the State Governments
to provide assistance to unemployed Home Guards in
seeking gainful employment on the completion of

their terms of enrolment.

56 That in view of the above subomission, it is

o

respectfully stated that the applicants have not

\{ holding any civil vosts and as such they have no

case before this Hon'ble Tribunal,

6. That the applicdnts are estoped from filing
the present application as isuch they gave an under-
‘taking to the effect that they are 'VOLUNTEERS®

and will be serving the lawa and order enforeing
agencies Wiéh motto of 'NISEKAM SiWA' and was
alrzady self-employed. HKEence, there is no guestion
of their regularisation or granting themfany benefits
as are allowed to public servants as there is a lot
ot diffefence between the Volunteers and Home Guards

and Regular employees of the Government.

7e That the Hon'ble Supreme Court of India has
already disposed of similar petition and the inter-
locutory application ¢on tine grounds that an emﬁloyees
under this system cannot be regularised and is not
entitled to any relief as per the judgement and order
in the c;se cf Shri Rameshwar Dass Sharma and Ythers
versus Stéte ot Pﬁnjab & Others in SLP (Civil) 1io.

12465/1990, The Hon'ble Chandigarh Bench of thisg

7
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Tribunal in O.A.No,440-CH-94, dated 31.1,1995 and also
recent decision of Chéndigarh Bench aated’2798997

in O.A9N091001/91 are strengthend the hand of the
respondenFtSs -It is further submitted that the
Hon’ble‘Supreme Court of India has disposed/passed
an order in SLE No.4550 of 1989 on the judgement/
order 5f Central Administrative Tribunal, Chandigarh
Bench in Q;Q;Nos 1013/CH/88 Sh,Raj Kamal Belt No.62
and Others Versus Union of India and Uthers, The
Hon'ble Supreme Court of India was pleased toipass
the following orderss-

UPON hearing counsel the court made the

following.

ORDER
"The petition for special leave is dismissed,
The representation must be made to the Govt,

and not to the Court,®

The Hon}ble Central Administrative Tribunal
have discussed all the points and have delivered
judgements on 11th January, 1999 in O.A.No, 2006/98
Shri Chandeshwar and Others versus Govto cf NCT of
Delhi & Others, It is further submitted that the
cases involving disengement of the Hpme Guards the

A

Full Bench, New Delhi in its order dated 25.,11,99

has followed the Hon'ble Delni High Court's order dated

25,6,99 in CWP No.4286/97 shri Mansukh Lal Rawal &
others. versus Union of Indie & QOthers., Under these
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circumstances the Hon'ble Delni !

the Hon'ble Supreme Court of India's order and
the Full Bench order dated 25.11.99 holds the

fi efﬁd@

PARAWISE REPLYSs

o In reply to para (1) of the agplication,

=

it is submitted that the instant para‘is
\{ matter of record, It is further submitted
that the order passed by the Competent
Authority are under the Act and Rules of
Delhi Home Guards and now orders of the
Hon'ble Delhi High Court in CWP Ho.4286,/97
and Full Bench order dated 25,11.99 holds
the field. 1In light of the Hon'ble Supreme
Court of India judgement as already

submitted in para 7 of the brief facts,

J 24 In reply to para (2) of the application, it
is submitted that so far as the terrotorial
jurisdiction of this Tribunal is taken .into
the consideration the same toc is denied

00

as per the detailed brief facts of the case,

3e In reply to para 3 of the application, it is

(2]

submitted that the instant application i

barred by Section 19,20,21 of the Adminis-

.

o
H

ative Tribunal Act, 1985 and is liable
to be dismissed with costs in favour of
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the answering respondents,

& In reply to para 4.1 and 4.2 of the applica-
tion, it ié submitted thaf these paras are
matter 0f record., Itk is further submitted
that the.applicanfs'are Volunteers of the
Home Guards Crganisation and evegy

- - " right to get the membership of the said

ixed for three

th

‘ \( ' organisation. The tenure is
years as per Rule-8 of Delhi Home Guards

Rules, 1959, The volunteers of Home Guards

t

> No

ar

[2})
3

public servants and is engage for
eight hours whenever needed, The Home Guardd
is an velunteers citizen's crganisation for
local defence and wasfraised in India to
assist to local bodies and police, 1In facts
Héme Guards Crganisaticon intend it to trained
and enroll more and more people after dis-
j charging the ones after every three years,
: Govt. Service 1s notbér,in terﬁé of Home
Guardé Act and Rules, A&As per the policy
laid down by the Govt, of India as far as
possilkle unemploved persons should noct be
rectained as Home Guards Volunteers over a
long period so as to preserve the Voluntary
character of the Organisation, The concept
holad valid by the Hon&ble Supreme

has bee

3

(L

Court of India, Hon'ble Delhi High Court
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and by the Central Administrative Tribunal,

Principal Bench, New Delbhi,

he applica-

th
c

& 1z

»
H

eply to para 4.3 and 4,4 ©

LN
e
> W

tion, it ié submitted thét instant paras are
matter of record and pcints of argumentsas
It is fuftherysubmitted that most of the
applicants have already deposited their

\{ _ Govt, articles with departments.

4,5 to In reply to para 4.5 to 4,16 of the applica-
4,16

l..l.

tiong it is submitted that the competent
Authority SheLQSQSandhu, Commandant Home
Guards, Delhi is exercise c¢ci the pocwers
conferred upon him under the Bohbay Home
Guards Act, 1947 as extended to thé Union
Territory of Delhi and Delhi Home Cuards
ules, 1959 read with the judgements of the
ﬁon'ble Sﬁpreme Court of India, Judgement
of the an'blé Delhi High Court wvide CuP
NOS4286/97'Sh;Mansukh Lal Rawal & others
and Fﬁll.Eench Judgement of the:Hon'ble
Tribunal have passed the legal crder., The
Home Guards Volunteers ére not publié servants

and are engaged for eight hours whenever

called out to perform the duties, Home Guards

Organisation intend tbz trained more and more

pecple so that they would ke called out
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‘whenever needed, Identity cards issued

L

by the respondents is not employment caxd,

The Identity cards are issued to every Home

Guards Volunteers only for identification

as it is doné in all govt. Departments, The
date of the validity of the Tdentify Card
does not give any extention of their tenure
which has been proved by the series of
judgements of this Hon?ble Tribunai and

Hon*ble High Court of Delni.

In reply to para 5 of the agplicetion, it is
humbly submitted thét while taking into
consideration tne detailed briei“facts,
?relimihary objectioné and parawise reply
in consultation Gith rul=-8 of Delhi Home
Guards Rulés,'1959 read with the judgements
of'the’Hon'Ele Sﬁpremém Court of India,
Hon}ble HighICoﬁrt of Delhi and Central
Administrative Tribunal (Principal Bench)
New Delhi, none of the grounds support the

prayer of the applicants,

barred by Section 19420,21 of the Administra-

tive Tribunal Act, 1985,
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1

In reply to para 7 of the application, it is
submitted that the para is for the applicants
to prove it te the entire satisfaction of this
Tribunal,

In raply to para 8 of the application, it is

submitted that in view of the preliminary

objections, detailed brief facts and parawise

‘reply to the application the applicants

are not entitled to any relief as prayed
for and the instant application may be dis-
missed with costs in favour of the enswerin

respondents at the admission stage,

In reply to para 9 of the application, it

is submitted that while taking into eonsidera-~
tion, the above_avgrnments of this reply

the applicants are not entitled tc any

relief as prayed for;

Needs no reply as subject mauée:ﬁbf this

Tribrnal,

Gy

Comme o
RESPO DR NS ar gy
DELH]

\

Contdeose




~

THROUGH

m

(RAJILIDE R PANDLTA)
GOVT, RADVOCAETRE,

VERIFEICAZE

“x o I, L.5; 5"“(DI*U IPS

=
9]

{e)

&L

as Commandant Home Guards

of DlLectoLatc of Home Guards & Civil Defence, Govt,
of HCT of Delhi do hereby verify that the contents of
of the above mentioned reply are true and correct o

| | ' ; the entire satisfaction and to the best of my knowledge
as per the official recor rds and legal advice revsaled
and no part of it is fasle and nothing materizl has

been concealed Or sugpress a

Verffied at New Delhi on 1-§~*Dctbber, 2000,
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IN THE CENTRAL ADMINISTRATIVE TRIBUN2L

PRINCIPAL BENCH NEW DELHI

Oere NO. 1754 of 2000

IN THE MATTER OF

shri Jagbir Singh & Ors. esseo Applicants
versus

Govt of NCT Delhi & Ors. eoess Respondents

REJOINDER ON BEHALF OF THE APPLICANTS

MOST RESPECTFULLY SHOWETH

b ' 'PARAVI SE REPLY

i?‘ara »1: That the contents of para 1 of the counter reply is
wrong and misconceleved as stated and hence it is
.denied. In reply it is submitted that the contents
pf para 1 of the main 0a is correct and the same be
reiterated here again. Further it is submitted that

3 on the poiht of jurisdiction the matter was referred

P : to the larger bench and it has been decided by the

| o : Larger Behch of Hon'ble Tribunal in OA No.. 346 of
2001 by vide t.:heir judgement/order dated 09.11,2001,
that this Hon'bl e Tribunal is having its jurisdiction
to entertain and adjudicate upon the matter of the
Home Cuards. A copy of the order dated 09.11.2001
issued by the Hon'ble Tribunal in Oa No. 346 of 2001
is being annexed hereto and marked as Annexure ‘7’

.

and the operative parts of the same is as under -

"Se We respectfully follow the D.B. deci.

sion of the Hon'ble High Court dated 26.04.95

W
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-in Mansukh Rawat's case (supra) (presided by
the then Hon'bl e Chief Jﬁstice M«Je. Rao,
later judge of the Hon'ble Supreme Court)
wherein the objection raisegd by the respon;
dents that Home Guard;s are under the Union
Territory of Delhi and ‘any grievance with
regard to their service can be agitated only
before the Central 'Administrativ:e Tribunal
was sustained. This decisgion isg binding on
us. Accordingly we answer the reference to
us that the‘TribLGal has jurisdiction in the

matter,

6. The OA may now be listed before the

appropriate Bench for further action.®

Para 2: That the‘cont‘erﬁlts of para 2 of the counter reply is
wIong and misconceieved as stated and hence it is
denied. In reply it is submitted that the contents
of para 2 of the main 0a is correct and a detail
Leply has been given in the above paras, the same be

reiterated here again.,

_ Para 3: That the contents of para 3 of the counte: reply is
| wrong and misconceieved as stated and hence it is
denied. In reply it is submitted that the contents
Oof para 3 of the main 0a is correct and a detail

reply has been given in above paras, the same be

reiterated here again.
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Para 4.1 & 4.2: That the contents of paras 4.1 & 4.2 of the
counter reply is wrong and misconceieved as stated
anchence it is denied. In reply it is submitted
that thle contents of para 4.1 .and 4.2 of the main
Oa is correct and a Getail .reply has been given in
above paras, the same be reiterated here again..
Further it is submitted that it is admitted that
the applicants are volunters of the Home Guards .

Organisations and every body has right to get the

membership of the said organisation and the g tenure

is fixed for three years as per rule 8 of Dahi
Home Guards Rules 1959. Further it is submitted
that all the apblicants were engaged by the respon-
dents in terms of the Rule 8 of Delhi Hdme Suards
Rul es 1959 initially for a period of three years
which has been extended by the respondents on expiry

XL\

of each and every tenure for a further period of

~ ' three years again and again time to time and at
| present the extended tenure for a period of three
years has & not come to an end, and the respondents
are krying to discharge the applicants from their
seryices without following the provisions of Rule 8

of Delhi Home Guards Rul es as in terms of Rule 8 ¥

"8o Terms of Offices- The term of office of

a member of Home Guards shall be three years
Provided that the appointment of any

such member may, at any time, be termminated

by the Commandent General or the Commandent
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as the case may be, before the expiry of the
term of office :
(a) by giving one month's notice, or

(b) wdthouy Buch notice is such member i§

found to be medically unfit to continue

as a member of the Home Guards."

AS neither one month notice is there nor the

applicants has been decl ared medically unfit by the

respondents and the temination from services in such

a manner is illegal and the same order which was

issued by the respondents in other cases has been
tuesh and set aside by the Hon'ble Tribunal in Oa
No. 408/2000. Rest of the para has no legal force

atk all.

Para 4.3 & 4.4: That the contents of paras 4.3 and 4.4 of

of the counter reply is wrong and misconceieved as
'stated and hence it is denied. Tn reply it isg
submitted that the contents of paras 4.3 and 4.4 of
the main O0A is correct and a detail reply has been
given in zbove Paras, the same be reiterated here

again ®

Para 4.5 to 4.16: That the contents of paras 4.5 to 4.16

of the counter reply is wrong and misconceieved as
stated and hence it is denied. 1In reply it is
submitted that the contents of paras 4.5 to 4.16 of

the main 0A is correct and the same be reiterated
here again. PFurther it is submitted that the appli-
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applicants who are the volunters of the Home Guards
i,e. the respondents Ordanisations were initially
appointed for a period of three years which has been
eRtended by the respondents time to time, again and
again and now the responden:s have discharged the
applicants by terbal order dated 09.07,.,2001 whereas
the extended tenure which was fixed for another
period of three years has not come to an end and the
respondents have discharged the applicants from their

services without any rhymes and reasons. Further

it is submitted that the casé of thé appl icants are
fully covered by the judgement/order dated 01.06,95
iessued by the Tribunal in OA No. 188/95 and the

Judgement/order dated 12.07.2000 in case of Arvind

Kumar & Ors. Rest of the para has no legal force

N rat alle

o Para 5: That the contents of para 5 of the counter reply is
wIong and misconceisved as stated and hence it ig
denied. In reply it is submitted that the contents

of para 5 of the main 0a is correct and the same

" be reiterated here aéain.

In the facts and c:lrcumstances mentioned in
the above paras it is therefore most respectfully
brayed that the Hon'ble Tribunal may be graciously
Pleased to allow the present Oa with all other

consgquential benefits and costs.

{ | Contdes..p/6




- 6 -

any other fit and proper relief may also

be granted.

Date

Place :

[ ”/01// Vi

New Delhi

Verification

s R Lo

’QS/MLK

Applicants

'Verified that the contents of the above

baras,  are true and correct to the best of my

conceal

' Date s

Pl ace

ed.

X
)4/ o./o—
New Delhi

" Knowl edge and no material facts have been

\&N AN
M A
Applicants

throucsh counsel

CAT| BaR Room, Faridkot House
New Delhi




